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LEGISLATIVE ASSEMBLY.

Saturday, R5th March, 1938.

The Assembly met in the Assembly Chamber of the Council House at
Eleven of the Clock, Mr. President (The Honourable Mr. R, K. Shan-
mukham Chetty) in the Chair.

MEMBER SWORN:

Mr. A. Raisman, M.L.A. (Government of India: Nominated Official).

MESSAGE FROM THE COUNCIL OF STATE.

Secretary of the Assembly: Sir, the following Message has been reoaive&
from the Council of State:

“1 am directed to inform you that the Council of State has, at its meeting held on
the 24th March, 1833. agreed without any amendments to the following Bills which
were passed by the Legislative Assembly at its meetings held on the 20th and 2lst

March, 1933, namely :
A Bill to amend the Cotton Textile Industry (Protection) Act, 1830, and
A Bill to extend the operation of the Wheat (Import Duty) Act, 1831."

STATEMENTS LAID ON THE TABLE,

Mr. G. R. F. Tottenham (Army Secretary): Sir, I lay on the table
the information promised in reply to supplementary question to starred
question No. 518, asked by Mr. Gaya Prasad Singh on the 25th February,

1983.

Trerr CoMMITTED IN ForT WirL1AM, CALOCUTTA.

513, The Court of Enquiry was of opinion that the loss was due to a theft by
certain persons who forced an entry into the garage through a grille opening on to the
compound of a disnsed magazine. The loss was reported to the police authorities who

have not yet made any arrests.
2. Since the theft occurred. steps have been taken to strengthen all the outer windows

and grilles on the perimeter of Fort William.
( 2556 ) A
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bm. P. R. Rau (Financial Commissioner, Railways): Sir. I lay on the
table :

(i) the information promised in reply to starred question No. 154
asked by Sardar Sant Singh on the 8th September, 1932; and

(ii) the information promised in reply to starred question No, 376,
asked by Seth Haji Abdoola Haroon on the 20th February,
1933.

Di1sy1ssaL oR DISCHARGE OF PERSONS FROM STATE RAILWAYS.

*154,

Statement “showing the “total number of subordinate inferior and workshop employees
communitywise retrenched on the State managed Railways up to 15th September, 1932,
due to the economy campaign.

I
Railway. European.l I":‘:&ﬁi Indians. | Total. Romarks,
Eastern Bengal . . ' 24(a) 1,439 1,463 (¢) Includes Euro-
i peans.
East Indian . . 112 189 12,319 | 12,620
|
Great Indian Ponin- 45 ' 133 5,475 | 5,653(b)| (b) Excludes re.
sula. ‘ trenched staff
who have been
re-ernployed.
North Western . . 2 22 9,229 | 9,253
Burma . 1 13 2,385 | 2,399

SURPLUS STAFF DUE To THE TRANSFER OF SOME ACCOUNTS WORK TO THE
Cmier Accounts OFFICER OR OTHERWISE ON THE NORTH WESTERN
RarLway.,

*376. (a) Yes, five. !

(b) None, because it was found possible to employ them usefully in other capacities.

(c) and (d). One surplus clerk has beert utilized in a lower post and two have been
retained surplus to the cadre.

T understand that the North Western Railway Administration have  haped that
normal wastage and voluntary retirements would eliminate the surplus before long.

The question is being further investigated.

(e) Yes, there are two, one in the Operating Branch who has heen officiating in
grade VT since the 4th October. 1929, and the other in the Personnel Branch who has
been officiating since the 31st October, 1932, in a leave vacancy. None of the clerks
referred to above could have been suitably replaced by the surplus accounts clerks.

(f) Yes, but these posts were crcated long before the clerks in grade VI wol®
declared sarplus.

(g) Yes.

(k) Bubject to the provision that surplus clerks can fill with efficiency any of tm
posts which are held staff in officiating capacity, efforts are made to absorb t
surplus clerks in those posts and revert the officiating or temporary incambents.



THE SALT ADDITIONAL IMPORT DUTY (EXTENDING) BILL.

Mr, President (The Honoursble Mr. R. K. Shanmukham Chetty):
‘The House will now resume consideration of the following motion moved
by the Honourable Sir George Schuster on the 23rd March, 1938:

*“That the Bill further to extend the operation of the Salt (Additional Import Duty)
Act, 1831, be passed.”

..Mr. Gaya Prasad Bingh (Muzaffarpur cum Champaran: Non-Muham-
madan): Sir, when I was last speaking, I attempted to show that the
action taken by the Government supported by the Committee appointed
by this House had resulted in a substantial displacement of foreign salt
from the rnarkets of India. This, Sir, is a move in the desirable direstion,
and, in support of my contention, I will just refer only to the Report from
the Superintendent of Salt Revenue, Karachi, dated the 7th January, 1932,
in which he supports this view. He says:

I have the honour to say that the effect of the imposition of the additional import
duty on foreign salt in stimulating the development of the Indian industry is obvious
from the fact that the Karachi manufacturers were unable to dispose of their salt
exported to Calcutta at a reasonable rate and, as a result, it remained stored in the
golas until the additional duty came into force.”

Later on, he said:

‘“that the additional import duty has helped the manufacturers considerably and
has enabled them to compete with foreign salt.”

In the Report of the Salt Industry Committee which was appointed
by the Legislative Assembly, the effect of the imposition of the additional
import duty on foreign salt has also been sufficiently indicated. This
Committee is a representative Committee appointed by this House, and,
in their Report issued in February, 1982, they say:

‘“The facts reported to us show that the methods adopted in the Salt (Additional
Import Duty) Act, 1831, which was passed into law a year ago on our recommendation,
bave been remarkably successful in achieving the particular object of stabilising the
g;iee of white crushed salt at a level which would encourage the substitution of Indian

foreign salt and, at the same time, would avoid laying on the consumer a burdem
iarger than was necessary to secure that object.”

Sir, I need not read any more quotation on this point. I was somewhat
amused to find my Honourable friend, Mr. Morgan, basing his amendment;
on the contention that the Liverpool salt should be exempted from this
impart duty, on grounds of Imperial Preference.

The history of the introduction of English salt into this country hag been
told on the floor of the House on previous occasions, and I will not go
into details cn that subject. It is only necessary for me to say, Sir, ?hd
the history of the entry of Liverpool salt into the markets of India is &
history which is not creditable either to the Government of the day or to
the foreign importers. It has been contended that the teste of the people
of Bengal and of Bihar and Orissa is for white cn:_lshed salt whicl: comes
trom foreign countries, and that the salt produced in India does not come
up to the mark. In this connection I will only refer to the fact that in
the year 1832, when a Select Committee of the House of Commons was
appointed to report on the affairs of the East India Compeny, they referred

( 2567 ) A2
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[Mr. Gaya Prasad Singh.]
to this aspect of the matter, and in their Report they state at page 89 as
follows : .

*‘As the manufacture of salt by private individuals would thus endanger the security
of the revenue, it does not appear expedient to interfere with the existing regulations
on that head; but it is desirable to adogt means for encouraging a supply of salt by
importation in lieu of the manufacture by the Government.”

Now, Sir, there was another Parliamentary inquiry which was held
in 1853, when a representation was made to the authorities of those days
on behalf of the Cheshire manufacturers of salt. In that representation
it is stated :

‘“That on un average of several years past, not less than six lakhs of tons of salt
bhad been annually made from brine and rock salt in the salt districts of Cheshire,
giving employment by land and water to at least five thousand able-bodied men.

That a constant supply of salt of good quality and at reasonable prices is of the
utmost importance to the exteusive population of British India, particularly the lower
classes, but at present they are almost entirely dependent upon the article manufactured
in that country, which is impure in quality, uncertain and insufficient in supply, and
costly in price. That if the salt manufactured in England could be imported into India
upon the same terms as other goods, a sufficient quantity could be sent from the salt
districts of Cheshire to meet the wants of that country, pure in quality, certain and
sufficient in supply and low in price.”

Reading between the lines, it indicates that a determined effort was
made by the foreign manufacturers of salt in England to crush the indi-
genous salt industries of this country, and the allegation is made that
the salt tlicn manufactured in this country was not quite up to the mark,
and that it was impure and mixed with dirt. Now, my contention is that
the foreign salt, which they imported at that time, was deliberately
mixed with dirt and then palmed off as pure quality in India. That I am
not drawing upon my imagination will be borne out by the report of the
Board of Revenue to the Government of Bengal in 1852. In that report
the Board of Revenue stated as follows:

‘“‘Bes’des the reaction consequent upon the extensive clearances of 1849 and 1850 the
Board think that this further diminution of quantity may partlv be attributed to the
increase in the importation of Liverpool pungah, which is of so fine a quality that it is
usual to mix with it earth and other impurities in order to adapt it to the taste of the
consumers, who have been habituated for ages to the use of a substance of very different
appearance, and are strongly prejudiced against the undisguised foreign article.”

‘Now, when my Honourable friend, Mr. Morgan, asked a question of
my Honourable friend, the Finance Member, as to the desirability of
holding an inquiry whether the Liverpool salt was in any way interfering
with the manufacture of indigenous salt, the Finance Member very readily
consented to undertake the inquiry as suggested. I do not allege that there
was any sort of private understanding between my Honourable friend, Mr.
Morgan, and my Honourable friend, the Tinance Member; but the ready
way in which he undertook to make an inquiry into the matter shows that
the Government have still a soft corner in their hearts for the continuance
of the impertation of foreign salt in India. I should strongly depreeate
any attempts being made to put up the theory that the Liverpool salt
was not interfering with indigenous manufacture, ang that it should continue
to be imported into Indin, whether into the markets of Bengal or Bihar
and Orissa or elsewhere. S8ir, T take it as uncomplimentary to my country-
men, whether inhabiting Bengal or Bihar and Orissa, to say that our tastes
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have been so vitiated that we cannot do without foreign salt. In the days
of the Swadeshi agitation in Bengal, when the whole country was flooded
with a wavs of nationalist sentiment, the people of Bengal tried to put
8 ban on the importation of foreign salt by taking to swadeshi salt, along
with other indigenous articles. Referring to that, the then acknowledged
leader of Bengal, Mr. Surendra Nath Banerjee, later on Sir Surendra Nath
Banerjee, speaking from his seat in the old Imperial Legislative Council,
stated as follows:

‘“My memory carries me back to the days of the Swadeshi movement when we
eschewed foreign salt. We vowed not to take any foreign salt. We made that vow
in our mosques and in our temples and many of those who took the vow have observed
it. Therefore, Sir, under a strong swadeshi impulse, which I hope will revive with the
growth of responsible government we may discard the very clean salt that we are in
the habit of consuming. Things are changing rapidly in India. Tastes will also
change.”’

I, therefrre, think that it is a calumny on our friends of Bengal or
Bihar and Orissa to say that our tastes are so vitiated that we object to
the displacement of foreign salt by indigenous manufactured salt. In
this connection I should like to refer to the fact that while the gates of
India have been flung wide open to the importation of salt from other
countries, salt manufactured on the continent of India—it may be in
Indian States—is not allowed to enter all parts of India on the same terms
a8 foreign salt. I took this matter up with my Honourable friend, the
Finance Member, and the reply which I received—I have not got a copy
of it here just now—was that it was due to certain treaty engagements with
Btates in Kathiawar. I was referring at that time to the salt of Okha and
other ports of the maritime States in Kathiawar. My submission is that
India possesscs exceptional facilities for the manufacture of salt in this
country. It has got a very salubrious climate with plenty of sunshine; and
it. is surrounded on most of its sides by sea and it has also got salt lakes.
It is, therefore, a country which is peculiarly fitted for the manufacture
of salt; and Government have been remiss in their duty hitherto in not
making determined efforts to stimulate the manufacture of salt in this
country, and continuing to import salt from other countries. Now that
I observe that at the instance of my Honourable friend, the Finance
Member, a lead has been given in this connection, I agree that the addi-
tional duty which was imposed last year should be continued for the next
year as is the proposal of the Government at a reduced rate, and that it
will result in the displacement of foreign salt from the markets of India
without imposing any undue burden upon the consumers, and I would
again, in conclusion, repudiate any suggestion that the people of my
province—Bihar and Orissa—and I take it the peopie of Bengal also—will
demur to the consumption of indigenous salt and will continue to import
salt from other countries. With these few words, as I thought that the
name of my province Bihar had been constantly mentioned on the floor
of the House, I welcome this opportunity of stating my views and of
supporting the Government in their proposals. S8ir, I conclude.

Mr. B. V. Jadhav (Bombay Central Division: Non-Muhammadan
Rural): 8ir, I do not propose to take up much of the time of the House.
I only want to bring one fact to the notice of the House, and especially
to the Mernbers from Bengal, that in supporting this motion for passing
this Bill, they will not be doing any harm to their own province. Bengal



2560 LEGISLATIVE ASSEMBLY. [25TE MarcH 1988.

[Mr. B. V, Jadhav.]
has not got any right to ask that they should get salt much cheaper than
other provinces of India which manufacture salt. Bomhay manufactures
her own salt and uses it. But what are the people of Bombay required to
pay? At the salt pans the manufacturers charge something between
eight to twelve annas a maund for labour and interest on investment.
That amounts to between Rs. 50 and Rs. 75 per hundred maunds, and
besides this price the merchants who purchase from the salt pans have to
pay cartage and other incidental expenses. 8o, the salt that comes from the
salt pans of the Bombay Presidency costs something like Rs. 60 to Re, 80
in Bombay besides the salt-tax: while Bengal is getting her salt, even
with this additional duty, at the rate of Rs. 55 to Rs. 60, and Bengal is
getting her salt much cheaper than either Bombay or Madras does, and,
therefore, I think the Bengal people have not got any just grievance. The
duty is imposed in the interests of the whole country and in order to
preserve and advance the salt industry of the country, and in order to
support the principle that a nation like India ought to be self-supporting in
the manufacture of this necessary article. Therefore, any real sacrifice
which Bengal has to make is asked in the interests of the country and,
ot the same time, we ought not to lose sight of the fact that even with
this sacrifice Bengal is getting her salt much cheaper than the sister
provinces which are manufacturing their own salt. I, therefore, support

this motion.

Seth Haji Abdoola Haroon (Sind: Muhammadan Rural): Sir, I rise to
support this motion. I quite agree with what my friend, Mr. Jadhav, has
said that even in the Bombay City, though she produces enormous quanti-
ties of salt, it cannot be had cheaper than it can be got in Bengal. Speak-
ing about Karachi, Sir, there are salt pans only at a distance of about six or
seven miles, and even there we cannot get salt for anything less than
Rs. 87 to Rs. 40 per 100 maunds.

Bir, I may tell this House that I am one of the members of the Salt
Committee, and since last year I find that the Bengal and Bihar Govern-
ments are trying to abolish the salt duty, because the people are com-
plaining that they are getting salt dearer on account of the import duty
on foreign sult. But if you will go through the rate of salt prevailing in
Caloutta, during the last 25 or 80 years, you will find that they are not
able to get salt anything under Rs. 90 to Rs. 100 per 100 maunds. At
present, on account of the depression all over the world and also on account
of the reduction of prices of many other commodities, the price of salt
is also reduced. I know there is a complaint from Bengal that they are
paying about Rs. 88 lakhs or so on account of this new import duty on
foreign salt, but when thig duty was fixed, we also fixed the rate of Rs. 66
per 100 maunds, but, on account of competition even among Indian manu-
facturers of salt, the price has been brought down to Rs. 55, and today
we are fixing the prices after the complaints from Bengal and Bihar, st
Rs. 54-12-0, whereas we have also reduced the import duty from Re. 0-4-6
to Re. 0-2-6. Considering all these things, I think Bengal might get this
year not more than Rs: 50 per 100 maunds of salt delivered at the
Calcutta harbour. Therefore, we are giving only a little help to Indian
snd Aden industry. If Honourable Members will go through the import
of salt from different places, they will see that within the last two years
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Karachi alone has improved her salt industry and there has been an increase
in the production of salt from 11,000 tons to 84,000 tons last year, and
this year we expect to ship about 60,000 tons. In the same way, Kathiawar
and other ports have also increased their output of salt. If Bengal refuses
to support the Indian industry and if this sort of provincial jealousy is
imported into this economic question, I do not know where we shall all
be. Today if you will go through the export figures of rice, so far as
Bengal is concerned, you will tind that Aden and the Red Sea coast ports
alone are purchasing from Bengal rice, jute and fea in large quantities.
These ports are purchasing not merely Bengal products, but also the
produets of Bihar, and if Bengal refuses to support this industry, I do
not know what the economic condition of these Aden and Red Sea ports
will be, or how they can consume more rice, tea and jute from Bengal.
‘We are merely trying to give a little assistance to this indigenous industry
which has just been started in different ports. Therefore, I appeal to my
Bengal friends that they should not oppose this measure. This is only
an experimontal thing to last for one year, and if we find that, as a
result of this measure, Bengal is suffering, we can reconsider the matter
next year. With these words, I support the motion before the House.

Mr. 0. O. Biswas (Calcutta: Non-Muhammadan Urban): Sir, I did nof
wish to say anything, but the remarks which have fallen from my friend,
Seth Abdoola Haroon, make it necessary that I should offer a few observa-
tions. It is all very well to say that Bengal is very selfish, that Bengal
does not wish that other provinces should thrive, that Bengal doeg not
wish that the Aden industry should thrive, but what has been the attitude
of my friends from Karachi and other places?

The House will remember that last year as a result of the report of
the Assembly Committee 1t was decided to hold a Conference of saly manu-
facturers in Simla for the purpose of considering whether a system of
allotment by quotas could not be arranged. When that wag done, what

.was the attitude taken up by our Bombay and Karachi friends? They
said: ‘‘Look here, cut down the Aden supply as much as possible, give it
all to us in Karachi’’. That was the attitude they took up. The position
is this. As a matter of fact, Aden had been supplying salt to Bengal for
a long time, and the one reason why Bengal hag to depend upon Aden for
her salt is this, that rightly or wrongly, the salt of the quality which the
people of Bengal are in the habit of consuming can be had in Aden. If
Bengal could take the salt produced in other parts of India, the situation
would have been much easier, but we are not concerned with the question
as to whether or not Bengal could be made to change her taste, as my
friend, Mr. B. Das. would want it,—that is a different question altogether.
For present purposes, we have got to accept this that Bengal has been
accustomed to a certain quality of salt, and the question is whether it is
possible to get that quality from India. The continent of India could nob
supply that quality, and, therefore, we had to turn to Aden. But Bengal’s
objection has been against the high prices which she has to pay for such
salt, whether it comes from Aden or from any other source. The poi-nt
which I wish to make is this. Bengal cries out, because she is hard hit,
and when she cries, my friends on the other side turn round and say:
*‘Oh, what a sorrv spectacle that Bengal gshould thus be pit-ting herselt
against the rest of India, when it is a question of fostering the home
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industry!”” 'When, on the other hand, our Karachi friends are faced with
competition, what is the attitude they take up? ‘‘Give us all, the whole
of it we will supply. Cut down the other sources’’; and these merchante
went even so far as to say that Government should abandon the policy of
deYelopmg Khewra. You remember, Sir, the main purpose of the policy
which this House had accepted was that the northern Indian sources of
supply should be developed, and ultimately we should have to turn to
Ehewra for the bulk of our supply in Bengal. So unselfish, so philan-
thropic, and so disinterested were my friends of Karachi that they solemnly
suggested that Government should give up that policy altogether! Khewra
must go, Aden must go, and only Karachi should remain—that is their
‘attitude, Sir. Well, Bengal is not the only selfish province, but wherever
self-interest is touched, there is this cry of ‘‘save us’’. And the cry of
belping the home industry comes with ill grace from those who were not
scrupulous enough to forgo unholy gains.

1 do not speak of Karachi now, I turn to Aden. What did the merchants
of Aden do? In 1931, the freights were actually lowered by Rs. 9 or
Rs. 10 per 100 maunds. Still did Aden give to Bengal the benefit of
that reduction? No, nothing of the kind. As a matter of fact, that had
been overlooked at the time the Assembly Comnmittee submitted its
report. 'lhey took the figure on the basis of which the Tarff Board had
‘worked it out. But the Aden merchants knew very well at that time
that strictly speaking the prices should have been reduced by at least
Rs. 9 or Rs. 10 per 100 maunds. They did not do it, they enjoyed the bene-
fit of the reduced freights all the time. It was only when two new ports on
the Red Sen started sending out supplies that the prices fell,—mot as a
result of internal competition as my Honourable friend, Seth Haji Abdoola
‘Haroon, has suggested, but only because these two new ports which were
not as rapacious as the older merchants of Aden,—it was only when they
came in that my friends became somewhat generous and brought down
the prices. Sir, every one is acting from self-interest, but it is only when,
Bengal cries out, because she is so hard hit, that my friends take up that
high and lofty attitude! That is the position.

Pandit Ram Krishna Jha (Darbhanga cum Saran: Non-Muhammadan):
I beg to support this motion. So far as my province goes, no Bihari will
be found willing to give preference to Liverpool salt, We are all for
indigenous salt, and T hope that every Indian and every official will be true
to his salt. My Honourable friend, Mr. Gaya Prasad Singh, has already
given all the reasons which I wanted to advance in support of this motion.
and so I have nothing more to say. I support the motion.

Mr. 8, O, Mitra (Ckittagong and Rajshahi Divisions: Non-Muham-
madan Rural): I should like just to say a few words because the question
of Bengal has arisen again. -My Honourable friend, Mr. Jadhav, hae said,
and I think he is correct, that the consumers in Bengal are not payng
any higher prices for salt than the consumers in other parts of India. 1
kave made enquiries from several of my friends in this House, and it W
not be correct to say that Bengal consumers are really paying a higher
price than what prevails in other parts of the country.
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As regards the contention of my Honourable friend, Setk Haji Abdoola
~Haroon, I do not see anything wrong, it Bengal cannot produce her own
sault, Karachi should not supply the whole of the salt tkat is necessary for
Bengal. 1 certainly desire, and in that effort I hope my Honourable
friend, Mr. Biswas, will help me,—I certainly desire that there should
be an attempt made in Bengal to produce the salt that she requires. But
if we fail in that effort, then it is in the interests of the consumers them-
selves that we should not say anything against Karachi trying to supply
the Bengal market.

In the Salt Committee when the question of Liverpool salt was raised.
the Honourable the Finance Member took up the right attitude, because
«except Mr. Morgan it was nobody else’s case that we should bring cheap
imported salt even if it is from Liverpool. But I was a little surprised
‘that the Honourable the Finance Member so easily acceded to the request
for an enquiry. I hope that before he yields in any way to the imported
Liverpool salt being free, he will allow this House an opportunity of putting
‘thein point of view. If that is conceded, I do not think we skould grudge
sny part of Imdia supplying our needs in Bengal unless we can produce
ourselves the quantity that is necessary for us. On these grounds, I

support the motion.

Mr. Muhammad Azhar Ali (Lucknow and Fyzabad Divisions: Muham-
wmadan Rural): I do not wish to join in the internecine war on the parochial
question of salt, but what I wish' to say here today is tkat the Italian and
other foreign Governments are helping their salt manufacturers financially.
It is a matter of pity that our manufacturers in this country are not so
backed by our own Government. In tkLis third Report of the Salt Com-
mittec which was a Committee of this very House, they say that the
provincial representatives considered that:

‘‘as a result of the consideration of Mr. Pitt's report, the development of local
production of salt 1n their own provinces on an economic basis and on any substantial
scale cannot be regarded as a reasonable probability.”

But the Assembly Committee differ from that opinion. Yet I submit
that this Report deserves very great comsideration. The Committee do
not also agree with the view that the development of the Northern India
inland sources supply on an economic and competitive basis is possible.
But, my submission is that if the Government of India give some help
towards the development of the salt industry in this country, then every
thing will become possible,

The Honourable Sir George Schuster (Finance Member): Sir, I skould
have had nothing to say on this third reading debate, becsuse the general
opinion expressed has been in favour of the motion. I only want to say
one word on the question of the enquiry to whick. reference has been made.
I am sure, the House will accept it from. me that nothing has passed
between me and Mr. Morgan except what took place in the Commitbee
and on the floor of this House. I have had no private conversation with
him about it at all. The question of enquiry arose, because the other day
in the course of the debate I gave, as one of my reasons, why the Govern-
ment would have to opposa Mr. Morgan’s amendment, the fact tkat there

iry i iti nd that obviously a proposal which
Taisod very ey e Tl o accepted without the fullest

. . . t be
raigsed very important issues could no triond then said ‘“Will the

possible enquiry. When my Honourable
Government inquire into the matter’’, I naturally agreed that there was Do
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objection to an inquiry being made. I should have taken the same atti-
tude to that suggestion if it had come from any quarter of the House. 1
want to make it quite clear in this mater wtat my own view would be.
The only consideration which could influence us in considering the sugges-
‘tions made would be the consideration of the interests of the consumer.
WLatever one’s private feelings may be in the way of sympathy for British
interests, so far as our official action is concerned in this particular case,
we could only look at the matter from the point of view of the interests
of the consumer. I conceive that it is possible that it might be
established that in the interests of the comsumer who requires a special
quality of salt there was no object in imposing a duty on that particular
salt. I only say that it is possible, and it is in view of that possibility
that I agreed that we should departmentally inquire into the position.
There is no suggestion of any elaborate inquiry. The Central Board of
Revenue will try and collect evidence on the matter, and record that im
their report. This report will come before the Assembly Committee onx
salt, and no action will be taken except after full consideration in thab
Committee. Nor would any action be taken except after full discussion
in this House, and I feel sure that my Honourable friends opposite will
appreciate the point that I have already made several times, that in this
question of dealing with salt policy we have throughout merely tried to
follow what we understand to be the wishes of the majority of the re-
presentatives of the public in this House. That, Sir, will continue to be
our policy in this particular matter.

Mr. President (The Honourable Mr. R. K. Shanmukham Chetty):
The question is:

““That the Bill further to extend the operation of the Salt (Additional Import Duty)
Act, 1931, be passed.’”

The motion was adopted.

THE INDIAN FINANCE BILL-—contd.

Mr. President (The Honourable Mr. R. K. Shanmukham Chetty):
The House will now resume consideration of the Indian Finance Bill,
clause by clause, ‘

The question is that clause 5 stand part of the Bill. Mr. 8. C. Mitra.
]

Mr. 8. 0. Mitra (Chittagong and Rajshahi Divisions: Non-Muham-
madan Rural): 8ir, I mover :

““That clanse 5 of the Bill be omitted.’’
Clause 5 of tke Bill rung thus:

“With effect on and after the lst diy'of July, 1933, and for three years thereafter,
the Indian Stsms Act? 1899, shall be deemed to be amended in the manner specified i
the Becond Schedule.’ '

With your permission, I like to move item No. 87, because it deals
with Schedule IT which is nn integral part of this motion.
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‘Mr. President (The Honourable Mr. R. K. Bhanmukham Chetty):.
It clause 5 is omitted, then automatically Schedule II will go.

Mr, 8. 0. Mitra: In tkat case, I move amendment No. 83 only. Clause
5 of the Bill deals with the stamp duty on cheques. There was such a duty
on all cheques, but after mature consideration Government agreed that
this duty should be abolished and even in the present case it is proposed
only as a temporary measure. That shows that -even now Government
are not sure about the justice of putting any duty on cheques. In this
connection I like to read from the recommendations of the Indian Central
Banking Inquiry Committee where they have dealt with this matter, after
considering all the relevant evidences. It appears on page 446, para-
graph 668. They Eay:

“The in ing use of negotiable instruments of credit is a certain indication of
the growth of the banking habit. The most important of such instruments is the cheque.
Evidence is forthcoming from all directions of a substantjal increase in the number of

cheques which daily pass through the Clearing Houses. The recent abolition of the
stamp duty on cheques appears to have contributed materially to a more extensive use

of the cheque not only in the Presidency towns and other big commercial centres but

also in the mofussil. The co-operative banks also recorded a rise in the number of
new accounts opened and the cheques issued by them. There is, however, still a large

portion of the population to whom the cheque system is a mystery. It has yet to
understand and appreciate the facility and the security a cheque currency affords both

to the drawer and the payee.” |
In the next paragraph, they go on to say:
““One of the most serious obstacles that impede the growth of the cheque habit in

this country is the illiteracy of the people. The che%ue system prenl;pposes a ocertain
ven amongst the literate classes

degree of literacy which is lacking in this country.
only a few can correctly draw up a cheque in the lgnglish language in which the cheque-
books of most of the banks are printed. A single erasure or a mistake vitiates the
instrument. There is, therefore, a general demand for the use of the vernacular in
this and other departments of banking and we have referred to it in the chapter on
Commercial Banking.’

The last quotation will go to show that if there is a stamp to be affixed
on each cheque in the case of these illiterate people, it will be a matter
of further hardship. It is admitted that we are not accustomed to com-
mercial habits and that our agricultural population is gradually acquiring
these habits and so there should not be anything to impede it. It has
been very truly said by the Honourable the Finance Member that precious
metals like gold and silver are not eatables. Thougk it is & truism, it
required more than a century for people in the West to understand this
simple thing. Though the main purpose of precious metals like gold
and silver ig merely to serve as a medium of exchange and that people really
understanding the credit system should use anything else and even mere
paper, to serve as medium for barter or exchange, yet, not to speak of
India, in the western countries as well, there is a hunger for these precious
metals. We all wish that the time will come wken people will be actuated
by purely scientific ideas and that the purpose served by the precious
metals may be served by paper. But that is a far off day, and anything
tkat could be done here to accustom our people to acquire banking habit
should be encouraged and the system of issuing cheques on Banks which
is now getting more into vogue, should not be any way discouraged by
asking people to affix a stamp of one anna on cheques; and further, tLe
income expected from this is only rupees seven lakhs and if it is to be divid-
ed between a dozen provinces, it will be a few thousand rupees only for each
province. So, from the financial point of view also, I tkink, there cannot
be any objection from the Treasury Benches to the omission of this clause.

Bir, with these words, I move my motion.
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' Mr, Predident (The Homourable Mr. R. K. Shanmiakham - Chéfty):
Motion moved : ‘

“That clause 5 of the Bill he omitted."

Mr, F. E. James (Madras: European): Sir, it is a happy circumstance
that finds me in agreement with my Honourable fnend, Mr. 8. C. Mitra,—
and I hope that it may indeed be one of many occasions in the future when
he and I will see eye to eye. (Hear, hear.) I desire, Sir, to support
this motion for the deletion of clause 5. I would remind the House of what
the Honourable the Finance Member said when he announced this parti-
cular proposal in the course of his Budget Speech. He referred to the ‘re-
commendation of the Currency Commission of 1926, he referred to the Indian
Central Banking Enquiry Committee to which also my Honourable friend,
Mr. Mitra, referred this morning, and he went on to say: ,

‘‘We, therefore, felt that we had no strong grounds on which to resist the demand
which has been presssed upon us by various Provincial Governments that the stamp
duty should be reimposed in order to help their revenues, and we have acoordingly
though somewhat reluctantly agreed to propose the re-imposition of the duty for a
fimited period of three years.’

Now it is quite obvious to anyone reading that speech that, first of all,
the Finance Member was subjected to pressure from various Provincial
Governments; secondly, that he only yvielded to that pressure most reluct-
antly; and, thirdly, that the measure of his reluctance is shown, first of all,
by the smallness of the duty and, secondly, by the fact that it is limited
to a period of three years. Now, I would like to make it clear that my
objection to this proposal is to its principle. It may be urged by Honour-
able Members that as the amount is very small, vielding in a full year
only Rs. seven lakhs spread over the whole of British India, it cannot bear
heavily upon people in a particular province. Sir, to my mind that argu-
ment is quite beside the point. The whole principle is involved as to whether
taxation should be levied on a particular form of transaction such as is re-
presented by the cheque, and here I would place two points before the
House.

My first point is that this will be definitely, at the present time parti-
cularly, a bar to the spread of the cheque habit. It cannot be beyond the
knowledge of the Honourable the Finance Member that at the present time,
owing to economic circumstances in the country, Banks which have in the
past given their services very liberally, have had to curtail the amount of
services which they bave given to their conmstituents. He cannot be un-
aware, for example, that in some parts of the countrv Banks have been
obliged to charge discounts on cheques of small amounts. Naturally, one
can understand their point of view. They have had to curtail their ex-
penses, and therefore, they have been anxious not to encourage an enormous
number of small cheques coming into their offices. It is for that very reason
that at this time I object to a further imposition of a burden upon a habit
which should be encouraged rather than discouraged at the present time.

My second objection to this is that it involves an additional burden on
business and trade, at a time when business and trade cannot bear even
the smallest extra burden. I do not refet to the burden in its present ineci-
dence; I refer to the burden on principle. Once the provinces have begun
to feel even a small benefit from this small levy on the cheque, the Honour:
able the Finance Member will be subjected to the same kind of pressure to
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which he has now reluctantly yielded for an increase in the amount, and,
therefore, I cannot allow this proposal to go by without objecting to it on
principle. Now, I know that it may be urged that some provinces desire
extra money, because they are in deficit, and we may be appealed to on the
Biblical principle that we should bear one another’s burdens. That may be
all right in Biblical times and under Biblical conditions; but, at the
present time, the provinces are bearing unequal burdens in the matter of
local taxation.

Now, I represent my own community in the Madras Presidency. I do
not think the Honourable the Finance Member can be fully aware of the
tremendous increase in local taxation which has taken place in my Presi-
dency during the last five or six or seven years, particularly in the taxation
under municipalities and district boards. This taxation is based upon
transactions. In district boards and district municipalities there is now a.
tax and a fairly heavy tax on companies either in respect of profits accord-
ing to the Income-tax Acts, or in respect of business turn-over.
In the Madras City, there is also a tax upon the paid-up capital of com-
panies, 8o that a company operating through a small branch in the Mardas
City, whose headquarters are in Bombay, where it may have a capital of 85
lakhs, pays in the Madras City on the total amount of its capital which is
held in Bombay for the whole of India. Therefore, it is not surprising that
one representing business or trading (or at least a portion of it) in a pro-
vince like Madras should feel that this proposal cannot be agreed to at the
present time. The whole purport of the Honourable Member's Budget
Speech (as he says in the last paragraph of that speech,) is that it is a great
disappointment for him that he has not been able on the occasion of the
last Budget of his five-year term to take for the first time the pleasant path
of relaxing burdens of taxation, and that he felt it necessary to take the
harder path of budgetary solvency and of retaining such taxes as were neces-
sary to bring that about during the current year. But, Sir, reluctantly 1
am sure, under the most severe pressure from some provinces—who are not
named in his speech, but whose identity one can guess, he has not merely
stood by his previous plan, but he has subjected this kind of transaction to
additional taxation. It does not affect his own Budget, and, therefore, I
would appeal to him to leave this for the time being. We on this side of
the House believe he is absolutely right when he says that the great'need for
the finances in India today is to maintain a balanced Budget; and if we
were pressing anything which seriously threw that out, we should be going
against our own principles. But what we say is that this does not affect
central revenues at all ; it affects only provincial revenues and to a very small
extent. But 1t is the principle to which I object and I hope the House

12 Noox will reject this proposal by a large majority so that the responsi-

09" bility of agreeing to this reluctantly may be taken off the shoulders
of the Finance Member and he may reply to those Provinces which subjected
him to pressure to this effect: ‘I did my best, but this irresponsible Assem-
bly prevented me from carrying out your wishes and I am sorry I have not
been successful.’’ Sir, I support the amendment.

Sir Oowasji Jehanglr (Bombay City: Non-Muhammadan Urban): Will
the Honourable the Finance Member give his views and then again reply to
the debate. It will curtail the issue. '

Mr. K. P. Thampan (West, Coast and Nilgiris: Non-Muhammadan
Rural): Sir, I have also given notice of a similar amendment and T have
great pleasure to associate myself with what has fallen from my Honour-
able friends. Mr. Mitra and Mr. James.
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Sir, the effect of this new imposition of stamp duty on cheques will
nbt be felt in the banks working in big towns like Delhi and the Provin-
cial Capitals like Bombay, Madras and other places, but it ig in the
small towns that its effect will be felt. In a comparatively small bank
in my place the number of current accounts that were kept before the
stamp duty was abolished was 46 while it has now gone up to 262.
This clearly shows that the abolition of the stamp duty has justified itselt
and fostered the habit of keeping ascounts in banks. I am sure, if this
imposition is made, there will be less inclination among middle class
people to send the money to the banks. Many banks do not give interest
for current accounts, audv if the cost of stamps is debited from the deposit
money, it will be a deterrent indeed. Some of us are acoustomed to issue
cheques for small amounts like Rs. five, and when one has to pay one
amma more in addition to the money one has to give, the inclination is to
keep the money at home and not to send it to the bank. In this con-
nection, I have received representations from Malabar, Madras and even
from Bombay urging on me that this stamp duty should be opposed. 1
will not take up the time of the House by reading them all, but, with
your permission, read only one telegram which I have received from our
oolleague and friend, Mr. Jamal Mohamed, who is unavoidably detained
at Madras. He says:

‘‘S8outhern India Chamber inotost against restoration stumr duty on cheques. It is
contrary to report of Central Banking Committee and will positively discourage
banking habit.”

I need add nothing more. I heartily support the motion before the
House.

Mr, President (The Honourable Mr. R. K. Shanmukham Chetty):
Does the Honourable the Finance Member wish to say anything at this

stage? .
The Homourable Sir George Schuster (Finance Member): I think the
debate had better take its normal course.

Mr. H. P. Mody ' (Bouibsy Millowners' Association: Indian Com-
merce): 8ir, it is rather difficult to be enthusiastic or eloquent over the
subject of cheques particularly in a thin House.

Mr. Gays Prasad Singh: It is only on cotton that you can’ speak.

Mr. H. P. Médy: That is a very fascinating subject and you have not
yot-heard me fully. I was going on to say, Sir, that I would speak
very briefly on the amendment more so as I feel that my Honourable
friend may not offer any strenuous opposition to it. In & moment of
wealkness he has suceumbed to the importunities of Provineial Govern-
ments. He knows very well that this money is not going into the coffers
of the Government of Indis. He will have to pay it out to the Provincisl
Governments, and, therefore, he will be disposed to be more sympathetic
towards this amendment than he would ordinarily be. I would only hope
that this weakness that he has shown in dealing with Provineial Govern-
ments he would sometimes show to us also when we are suggesting some-
thing which is equally reasonable as what the Provincial Governments from
their point of view have suggested. o o
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The case for the abolition of the stamp duty has been put before the
House in three speeches already and reference has been made to what
the Banking Inquiry Committee has said on the subject. 1 would like
to go back a little further than that and read to you what the Hilton-
Young Commission on Indian Currency and Finance has stated in this
connection which, I think, is of greater importance, because it deals with
the whole issue, not from the narrow point of view as to whether more
c¢heques will be issued or less, but what the abolition of the stamp duty
wauld really achieve in the matter of changing the economic habits of
the people. This is what the Hilton-Young Commission have stated :

““Of the other measures which are understood to be under consideration, one which
appears to us likely to be particularly fruitful is the abolition of the present stamp
daty on cheques. This charge is undoubtedly an obstacle in the way o? the develop-
ment of banking in the country. It probably tends to restrain many people from opening
eurrent accounts and so making payment by cheque instead of cash. A similar duty
was at one time in force in the United States of America. It was found to be an
unsatisfactory restraint upon the use of cheques and upon economy in the use of
currency, and was abandoned. The abolition of the duty in India would hold out
soroe prospect of a ready and wide adoption in the bazaars of cheques as a means of
payment. This would be an appreciable step forward in the development of banking,
and) might well prove an important factor in bringing about a profound and still more
widespread change in the economic habits of the masses.’

Thus it is not & question of a few lakhs of rupees, neither is it a
question of a few more cheques or a few less cheques, but 1t is & question of
trying to bring about a profound and widespread change in the economic
habits of the masses. From that point of view, the proposal of the Finance
Member is a positively retrograde one, particularly in view of the fact that
the Banking Inquiry Committee has made many other recommendations
which have not been adopted. Instead of following them up, here is
the Finance Member actually proppsing to go back upon a view point on
which they laid a very great stress. The Banking Inquiry Committee
#aid that the stamp duty on bills of exchange usuance bills, and the like
should be done away with. In this connection, I would like to ask my
Honourable friend what the use of these Committees and Commissions
is. We .seem to live in an age when Committees and Commissions are
poured down upon us in g steady stream. When these Committees are
set up, there is a mild scramble for seats on them, and they career about
the country at a great expense to the tax-payer. Then they submit long
reports which are accompanied by dissenting notes equally long and the
Government of India print these reports and everything is finally pigeon-
holed. Sometimes I wonder whether the Government Members them-
selves read thesa reports. I do not mean the whole of the Cabinet,
because that is entirely out of the question. I mean the Member in
charge of the Department concerned with the subject on which the report
hag been issued. I would very much like to put an examination paper
o my Honourable friend, the Finance Member, as regards the report of
the Banking Inquiry Committee. The only trouble is that I have not
read the whole of the report myself. (Laughter.) But of this, I am sure,
that, if myv Honourable friend was set a test paper on the report of the
Banking Inquiry Committee, he would egregiously fail. I think the
emendment really requires no strong advocacy. It is one which the
Finance Member must report as very reasonable, and I hope he will not
offer any opposition to it.

‘Diwan Bahadur A, Ramaswami Mudaliar (Madras City: Non-Muhsm-
madan Urban): Mr. President, if there is one proposal of the Government
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with reference to the Finance Bill which has received the universal con-
demnation of the country, it is the proposal to revive the duty on cheques.
Indian and European concerns, Indian commercial bodies and European
commercial bodies, banks run by Indians and banks run by Europeans
have deluged the Members of the Legislative Assembly during the past
few weeks with telegrams asking them not to support the special duty
proposed. R

My Honourable friend, Mr. Mody, referred to the Banking Inquiry
Committee and I think the House will agree that he has not carefully
studied that report. So far, at any rate, he has been perfectly frank.
The Banking Inquiry Committee laid a great deal of stress on the issue
that there may be no duty on cheques. They pointed out that instead
of levying a duty on cheques, the cheque habit should be extended as far
as possible, that Government should receive the land cess and pther
taxes that are paid by the people in the form of cheques and should not
insist on money being conveyed to their treasuries either locally or from
the headquarters and that by these means will the people be encouraged
in using banks, ,

Now, Sir, the Finance Member at some stage or other, when that stage
will come we do not know, proposes to introduce s Bill with reference to
the Reserve Bank. If I understand the purpose of the Reserve
bank properly, it is primarily intended to see that the trade
external of this country is regulated by those policies which you know
much better than I do, Mr. President, the policy of discounting in the
first place and the policy of regulating the amount of trade external which
goes out and comes into this country. One of the greatest belps to the
Reserve Bank to function successfully is to see that the banking system
of this country is linked up properly, that outside the banking system of
the country there is as little volume ag possible; and one of the greatest
difficulties that will face any Reserve Bank is, because there is credit
outside the banking system. If that credit is not to exist, it can only be
by the promotion of the banking habit amongst the people and one of the
things that affects materially the promotion of that habit is the practice
of having current accounts in banks. A man, who has a current account,
naturally tries to have his securities also in the bank, to invest in securities,
8o that he may have overdrafts and all that sort of investment which
goes to help the Reserve Bank. Now, it seems to me that the levy of
this duty will not promote that object we have in view. 8ir, there is &
tundamental objection which I see with reference to this duty, not that
the duty has been imposed. but that the proceeds have to be distributed
to the provinces. If this .duty were imposed for the sake of the Central
Government themselves and it was only for a short period, perhaps the
ohjection would not be so serious as it is today. Now, what does it come
to? It means that the duty has been imposed for the benefit of the
various provinces under pressure from those provinces, so that when the
Central Government want to remove this duty, the Central Government
will not be in a position to do ro. The pressure will still continue; the
pressure will grow. As my friend, Mr. James, pointed out, the duty may
have to be enhanced even and when the Government want to remove
the duty, there will be "proteste from- the -various~Provincial Governments
that it ought not to be done. Therefore, the, way in which. the Finance
Member proposes to deal with the proceeds is even more objectionable
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from my point of view than the levy of the duty itself. Secondly, Sir,
the reason that the Finance Member has given is that the Provincial
Governments will feel that they get some relief for their overburdened
provinces. It seems to me the proceeds are so small that this cannot
be seriously considered. There is a story told by Addison in one of his
cssays in the ‘‘Spectator’’ that, at a time when there were many earth-
quakes in Ireland, he wemnt about the streets of Ireland and found @
pedlar selling pills, and Addison asked him what the pills were. And the
pedlar said: ‘‘They are to prevent earthquakes'’. It seems to me that the
financial pedlars from these provinces, which will not be named, want
these pills to save themselves from financial earthquakes. The remedy
is just as sure to be sound as in the case of the Irish pedlar. It seems
tc me, therefore, that the Finance Member does not have any case at all
for the imposition of the dutv. Its imposition is bad, its distribution is
worse. On both these grounds, I strongly oppose this particular duty.

8ir Oowasji Jehangir: Sir, I support this motion of my Honourable
friend, Mr, Mitra, on other grounds than those advocated by my Honour-
able friends. One of the grounds put forward is that since this money
is intended to go to the provinces, the Finance Member need not put up
a real fight, that the opposition should be less than it otherwise would
be. I refuse to accept that argument. I take the Honourable the Finance
Member, sitting as he does in the Central Legislature, to be as great a
watchdog of the Provincial Budgets and the provincial purse as he is of
the Central purse. After all. Mr. President, the Provincial Budgets are
connected with the Central Budget. When there are deficits in the Pro-
vincial Budgets, the provinces do look to the Centre for assistance, and,
therefore, to appeal to the Finance Member to be lenient with regard to
the opposition case, simply because the money is not going to the Central
Government but to the Provinces, is not only placing the Finance Member
in an awkward position, but is taking up a line which some day the
opposition may have to regret. Sir, I desire that the Finance Member
should look at our point of view on its merits, and we do not bring it
forward simply because the money is going to the Provinces. There may
be occasions on which we may urge the Finance Member to turn his eyes
towards the Provinces more seriously than he is doing at present. There
are many Provinces which are in deficit; but I do agree that the amount
is 80 small that it is an insult to offer it to some of the Province which
are in need of much greater assistance. Therefore, the other arguments
raised by my Honourable friends completely outweigh the argument that
the provinces require assistance at this time. And looking at it from that
point of view I do suggest that the Finance Member should accept the
motion and close the debate.
Te
Mr, K.l 0. Neogy (Dacca Division: Non-Muhammadan Rural): Sir, the
onlv object with which I rise is to invite the Finance Member to explain a
few statements that he made in his speech six years ago while supporting
the abolition of the duty on cheques.

An Honourable Member: That was his predecessor.

Mr. X, 0. Neogy: Yes. it was his predecessor. The Hon,urable Mem-
ber if he turns to that speech. will find that it was first of all pointed.
ofit that the loss involved was so small that the Provinces could easily be’
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expected to bear it. In the second place, it was further pointed out that
aw the Provinces concerned were being given relief by way of a substantial
reduction of the provincial contributions, this particular loss should be
cheerfully borne by them; that is to say, one of the conditions on which
the provincial contributions were reduced in that year was the acceptance
hy the Provinces concerned of the loss involved in the surrender of the
stamp duty on cheques. Then. the further point that was made by the
Honourable Member's predocessor was that this loss would in any event
be a temporary one, because he hoped to be able to bring forward proposals
for a division of the head stamps into Central and Provincial, coupled with
a revision of the Devolution Rules which would fullv make good to the
Provinces what they would give up under the hend Stamps. I should
like to know from the Honourable Member whether any attempt was
made for the purpose of amending the Devolution Rules and giving reliet
to the Provinces in another direction. Then, Sir, in the present Budget
Speech, the Honourable Member has said that he hag to make this
proposal for the reimposition of the duty as a result of the pressure that
has be2n brought to bear on him by the different Provinces. But I find
that, while seeking to give relief to the Provinces, he is incidentally going
to confer some amount of benefit upon himself, because, if the Honour-
able Member were again to furn to the speech of his predecessor six years
ago, he will find that in that very speech he admitted that the cost of
abolishing the duty on other bills of exchange payable on demand will fall
to Central revenues. And if the Honourable Members will turn to the
Statement of Objects and Reasons of the present Bill they will find the
effect of the proposed amendment set out there, as comprising not merely
stamp dutyv on cheques, but also the re-imposition of the duty on bills of
exchange which are payable on demand. If, therefore, Sir Basil Blackett
was right in what he said about bills of exchange, it cannot be said that
this amendment is being sought in the sole interest of the Provincos.
And, then, again, 1 should like my Honourable friend to explain what he
means when he says that the proceeds of this tax will be distributed
among the Provinces. Does he intend that the proceeds not merely of
the tax on cheques, which certainly do belong as a matter of right to the
Provinces, but the proceeds from the duty on other bills of exchange.
paysble on demand which, nccording to. Sir %asil Blackett, belong to the’
Central Government, also are to be distributed among the Provinces?
These are the various points on which I seek some enlightenment.

8ir Harl Singh QGour (Central Provinces Hindi Divisions: Non-Muham-
madan): B8ir, in rising to support this motion, I shall assume that the
Honourable the Finance Member is being pressed to put forward this
proposal at the instance and for the benefit of the Provinces, and I shall
further assume that if left to himself the Honourable the Finance Member
would have adhered to the proposal made and accepted by this House 88
far back as 1927. '

Honourable Members here have pointed out that the proceeds from the
ckeque would amount to & small figure of seven lakhs of rupees and
distributed as it would be in the eleven odd Provinces, the distribution- that
will go to the share of each Province would be a dust in thg balance. Now,
com d to the advantage, the imsignificant advantage, thas-the Rrovinees

ould get, fram the levy of this tax, we have to place on the other pan of
the scale the inconvenienpe that would be caused to.the public. if. thin.tes.
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is re-imposed. Sir, when the Honourable"Sir Basil Blackett moved for the
remission of this duty on cheques, he was inspired by tke hope that the
banking habits in this country would be greatly facilitated by the free use
of cheques, subject to no taxation, and my }riend, the Honourable Mr.
Thampan, bas pointed out that the beneficient effect of the remission of
this duty on cheque Las been felt not only in the towns but in the remote
hamlets and that small banks have grown up and small depositors from
the countryside have commenced to make free use of cheques.

Now, Sir, it is a well known fact and this fact is recorded in the pages
of books on economy that the world is looking forward to the day when
almost ull the transactions between nations and men would be through the
wedium of cLeques, and, so far as the Government of India are concerned,
they could not bé oblivious of the fact that the more the cheques, the less
the curreucy .in use, the more cheques, the less bank notes, and the more
cheques, the less deterioration of theéir currency. Therefore, the Central
Government are directly interested in fostering the banking transactions
througl. the medium of cheques. Furthermore, the more the cheques, the
less is the work for the taxing officers, because if a man brings in to a bank
a bag of Rs. 2,000 or Rs. 8,000, the amount of counting, that has to be
done, is & waste of so much public time; whereas. if a cleque is given
payable to the Imperial Bank, the creditor is satisficd, the debtor is
satisfied and the man who sits at the counter is able to utilise Lis time for
other public work. That, I submit, is a gain to the public, a gain to the
Government and a gain to the Treasurv. I, therefore, submit tkat it is
these cumulative reasons which inspired the Government of India to remit
the duty on cheques. Consequently, no pressure from the Provinces alone
should have sufficed to induce the Honourable the Finance Member to
sponsor his proposal; his reluctance should have been far greater than
what he has displayed in the speech to which we have listened and I,
therefore, submit that the remission of duty on cheques, made as far back
as 1927, and the beneficient effect of it, as is being felt throughout the length’
and breadth of the country, should continwe. Honourable Members will
remember that the two Expert Committees dealing with this question have’
blessed the proposal of the free use of cheques and I submit that time and
experience have fully vindicated the anticipations that they gave expres-
sion to. I, therefore, submit that  the Honourable the Finance Member:
sgkould accept the motion of my Honourable friend, Mr. S. C. Mitra.

Mr, Nabakumar Sing Dudhoria (Calcutta Suburbs: Non-Muhammadan
Urban): Sir, in rising to support the amendment for the entire deletion of
clauge 5 of the Bill, I am actuated by quite a logical and reasonable
attitude in the matter. I am not concrened whether the proposal is to
benefit the provincial revenues or the Central. :

The stamp duty on cheques was abolished, as we all know, in 1927, on
the recommendation of sucl .a body as. the Currency Commission of . 1026,
presided over by that eminent financier, Sir Hilton Young with the aboli-
tion of the duty, it wae expected that there would be extensive use of
cheques, leading to the growth of the banking habit on the part of the
people. But I cannot subscribe to the view that has been adopted in the
matter that the results have belied expectations, and tkat wider use of
cheques did not stcually take place. My experience is quite otherwise.
The use of cheques did incresse by leaps and bounds, and large numbers
of people became constituents of banks than before. Bo long trade and
oommerce flourisked in the land, there was no dimunitien in- their numbeg
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or decrease in their banking habit. But no sooner the decline in industries,
trade and comnmerce came about than there was a fulling-off in thé number
of bank constituents, and naturally along with that decreasé of cheques
too. Unfortunately, the Indian Central Banking Enquiry Committee took
a survey of the situation just when that decline had intervened and things
were getting rapidly from bad to worse, and naturally, therefore, their
findings are what they could not have been otherwise in the circumstances.
But the illiteracy of the people—if it is meant thereby ignorance of English
on their part—did not really stand much in the way of discouraging the
cheque habit, as many banks accepted entries and signatures in vernaculars
along with the abolition of the cheque duty, in order to take advantage of
the situation thus created to have an increase of their constituents, and alsor
to foster the use of cheques on their part. So the theory that the cheque
habit hag fallen largely into disuse, notwithstanding the abolition of duty
thereon for any fault on the parti of the people, falls to the ground, as there
is no unwillingness or cussedness on their part to use cheques, provided
they have funds in banks to draw upon. Cheque habit still stands good—
as gnod as before—and as soon as monetary conditions of the generality
of the people improve, cheque habit will revive by leaps and bounds.
But, 8ir, it is quite ancther matter if Provincial Governments have pressed
upon the Central Government to revert to the imposition of tte duty for
the sake of raising a revenue. For getting an insignificant income of seven
lakhs only. which is again to be divided among the Provinces, the greater
portion tlLereol going to Bengal and Bombay, you make up vour mind to
scrap up an existing arrangement, which has found universal favour with
people for the last five years and has subsisting so many banks. Beven
lakhs could easily have been raised from some otler source, or by partially
restricting the bloated expenditure, of either the Foreign, or the Political
or the Military Department, where seven lakhks is merely a drop in the
ocean. I would urge, therefore, that the duty should not be re-imposed
and things should be allowed to remain as before, only in the interests of
the very many banks, which are having an indifferent existence of late.

With these words, Sir, I beg to support the amendment and request
the House to accept it, as otherwise we shall antagonise not only a large-
class of people, but the very many banks as well, whose welfare the
Government slLould also look to,

The Honourable Sir George Schuster: Sir, I did not accept Lhe
suggestion which was made at an earlier gtage by my Honourable friend,
Bir Cowasji Jehangir, to attempt to cul short this discussion, because
I was very anxious to hear what Honourable Members had got 5 say
on the matter. I think that we may now feel that we have heard viawe
from all sides of the House.

My Honourable friend, Mr. Mody, who has just come in, said thay
the subject of cheques was one on which it wag very difficult tp wax
eloquent. But I think the House will agree that the natural ebullience
of my Honourable friend’s temperament or the uncheckable velocity of
his tongue, got the better of him in the matter and, in spite ot the
subject, he has indulged us with a stimulating flow of eloquence. I think
that my general feeling, listening %o the discussion, is that if anything’
the arguments on the other side have becn overstated. I fully recognive
that there are arguments on the other side, but T am anxious myself (n
put the position before the House as I reo it without any form:’n¢ over-

21
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statement on either side and as fairly as I can. The Government’s view
.«n this question, after going into it very carefully, was that although the
_proposed change was in principle undesirable and although in
‘s sense it could be regarded as a retrograde step, nevertheless, on iis
evidence, we could not feel tbat we could take our stand on the ground
‘that to re-impose the duty would administer a serious set back to the
‘banking habit. We do not seriously belicve that it will make very mach
‘difference, and, that being so, we feit that we were not on sirong ground
iu resisting the representations which Lad been made to us by the
Provincial Governmenfs which are interested in the proceeds. That
particular position has been the subject of some quite interesting remarks,
and I have been thinking myself, as I listened to what was being ssid,
particularly what was said by Sir Cowusji Jehangir, that we have today
a sort of example, a prophetic example of what may happen very
frequently under the new Constitutin; because, according to the provi-
sions as regards finance which have now been sketched out, it is very
possible that a Finance Minister in the Federal Government of India will
have to get up and propose all-India legislation imposing taxation at
uniform rates for the whole of India, the proceeds of which will all go
to the Provinces. There are a large number of taxes which have been
included in what is generally known as Class III taxes which will have
to be imposed by Federal legislation, but the proceeds of which will he
entirely Provincial; and when proposals of that kind come forward, I
presume that the representatives of the public will look at the matter
partly from the point of view of the iuterests of India as a whole and
partly from the point of view of the particular Provinces from which they
come; and there may be difficult nccasions when the two points of view
may be in conflict. But I hope that when discussions of that kind come
up, the case will always be examined on ils merits and that the Federal
Finance Minister will not be charged with weakness in bringing forward
proposalg of that kind. I must repudiate any suggestions of - weak-
ness in this matter. I confess that, as far as I am concerned. the
balance in my own mind between tl:ie various considerations is an even
one, and that my natural inclination is to do nothing which would ‘dis-
.courage the banking habit. But, at the same time, one had to try and
take an entirely impartial view and to consider the legitimate iuterests
and claims of the Provincial Governments. As I have said, I feel that
the practical effect of this will not be {0 administer a serious set back ts
the banking habit. I feel that the factors which in India are cperating
ngninst development ¢ this habit are different factors: that there are
other factors which have very much ‘.more importance. There is, of
ccurse, the factor to which I referred in my own Budget Speech and
which. was referred to in the report of the‘ Central Banking Inquiry
Committee, the general illiteracy of the people. That undoubtedly is the
most serious impediment to the develovment of the banking habit, but
there are other points, and T wag. interested to hear what Mr. James suid
when he referred to the practice of many banks of charging a discount
on ocashing small cheques. I am quite convinced that, if that practice
is. widely followed, that must be a verv much more serious deterrent to
the . development of the cheque habit than the imposition of a ‘ne-anna
stamp duty on cheques can possibly be: and I believe that there are a
good many other practices of that kind which are keeping India back
-as: & banking country and the more that can be done to eliminate those
.practices the better. I do not believe that the imposition of a cne-snns
stamp duty is likely of itself to have an effect comparable to practices of
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that kind. That is really our case. I need to say very little more abous
it. I certainly do not wish to indulge in the elogquence of an advocate in
this matter. I want the House to comsider the issues calmly and coolly
cn their merits. This particular propcsul, as it has been pointed out, has
no effect on our own budgetary plan. T'Le rejection of this proposal will
not upset our general financia] scheme in any way. But that, I submit,
fhould not make the House deal with the matter light-heartedly. I fully
endorse what was said by my Horourable friend, Sir Cowasji Jehangir,
in that matter that we must consider the interestgs of the Provinces and
not throw this out light-heartedly, hecause we feel that it has no direct
bearing on the business which is before us, namely, the balancing of rhe
Central Budget.

Now, there are certain things which 1 have been asked to do and
which, I am afraid, T eannot do. The first of them is that I cannot
explain or reconcile with iy present fosition everything that was said
six to ten years ago by my predecessor. But I want to point out ove
inaccuracy in the remarks which were made by my friend, Mr. Neoyy.
He suggested that under this proposal we were going to get certain revenuu
for the Central Government. I was not quite able to follow on what
grounds my friend had arrived at his conciusion or at his suspicicn if T may
put it in that way . . ..

Mr. K. 0. Neogy: May I interrup® the Honourable Member for =
minute? I was merely quoting the specch made by the Honourable
Member’s predecessor where he stated distinctly that the cost of abolishing
the duty on other Bills of Exchange payable on demand will fall on the
Central Government in contradistinction tc the loss which will full op
provincial revenues in respect of the etamp duty on cheques. What |
find is that by this Bil] the Honourabic Member proposes to re-impose
not merely the stamp duty on chequ-s, but also the stamp duty on othe
tills of exchange referred to by Sir Basil Blackett.

The Honourable Sir George Schuster: Well, Sir, as I say, I «m not
able to explain off hand all that was said in that speech, but the position
is that the whole procecds of these sunmp duties are provincial, and ary
benefit which is derived from this measure will all go to the Provinces.
That, at least, is a position on which I can give definite information.
There is no chance of any benefiy from this proposal coming to the
revenues of the Central Governmen:. I hope, Sir, that at any rate wl:
relieve my friend of one suspicion,

Then, Sir, another thing which I do not propose to do is to tell the
Provinces, as wag suggested by my fricnd. Mr. James, that if this measure
is thrown out, that if this amendment is successful, that has been the
result of the work of an irresponsible Opposition. I trust, Sir, that affer
they have listened to what 1 have said, the Opposition or any other
Parties in the House will not act in an irresponsible manner. [ tru-r
they will try and record their vote in accordamee with their carefully
‘considered judgment ns to what is the right course of action, and that.
Sir, is all T have to say. I put this proposal before the House, and I
want the Houge to decide upon it. Speaking for the Government, wo
have arrived at a certain conclusion ernbodied in our proposals and I
bave heard nothing to weaken my owy adherence to that conclusion, ba}t
Honourable Members, as T say, must vote as they: thimk right on tkis
matter.
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N Mr, Pruidont (The Honourable Mr. R. K. Bhanmukham Chetty)

Order, order. The question is:
« That clause 6 of the Bill be omitted.”

The Assembly divided:

AYER—38.
Abdoola Haroon, Seth Haji. Mody, Mr. H, P ‘
Abdul Matin Chaudhury, Mr. Muazzam Sahib Babadur, Mr,
Anwar-ul-Azim, Mr. Muhammad. Muhammad.

Azbar Ali, Mr., Muhammad. Mudaliar, Diwan Bahadur A. Rama-
i i swami, ,
B o, Bhagat, Murtuza Saheb Bahadur, Maulvi

Tudhoria, Mr, Nabakumar Bing. Neosmgy er K. G,

Dutt, r. 4may, Noth. Pandit, Rao Bahadur 8. R.
Ghuznavi, Mr. A. H. Parma Nand, Bhai.

Gidney, Lieut.-Colonel. Sir Henry. Ranga Iyer, Mr. C. 8.

Gour, Sir Hari Singh. gad&q fll)qssn. %haﬂ:? Hachilas.
Harbans Singh Brar, Sirdar, S“" a, Diwan ar Harbilas.
Jadhav, Mr. B. V. cott, Mr. J. Ramsay.

Shafee Daoodi, Maulvt Mubammad.

James, Mr. F. E. Sitaramorao . B,

Jehangir, Bir Cowasji.
Tha, Pandit Rem K:!ighna. B'I“lll::::;:;dyﬂrs“l{ Abdulla-al-Mémiin.
%;f&nﬁ“m}znaf’ Raja Bahador G. Wajihuddin, Khan Ba.hadur Haji.
Misra, Mr. B. N. Ziauddin Aflmud Dr.
Mitra, Mr. 8. C. o

NOES—$1.
Abdul Hye, Khan Bahadur Abul Metcalfe, Mr, H. A. F.

Hasnat Muhammad. Miller, Mr E. 8
Acott, Mr. A. 8. V. Mlt.chell Mr. D. G.

Ahmad Nawaz Khan, Major Nawab Mitter, The Honourable Sir
Allah Baksh Khan Tiwana, Khan Brojendm,

Bahadur Malik, . Mukherjee, Rui Bahadur 8. C.
Amir Husssin, Khan Bahadur Saiyid. Noyce, The Honourable Sir Frank.
Anklesaria, Mr. N. N, O’Sullivan, Mr. D. N.

Bajpai, Mr. G. 8. Puri, Mr. Goswami M. R.

Bhore, The Honourable Bir Joseph. Rafiuddin Ahmad, Khan Bahadur
Bhuput Sing, Mr, Maulvi.

Biswas, Mr. C. C. Raisman, Mr. A,

Clow, Mr. A. G. Rajah Rao Bahadur M. C.

Dalal, Dr. R. D. Mr. Ba.dn Lal.

Dutt, Mr. G. 8. Rau, %ﬂr P.

Dutt, Mr. P. C. Roy, Rai Ba.hadur Sukhraj,

Grant, Mr. C. F. Ryan, Sn- Thomas.

Gwynne, Mr. C. W. Sarmn, r. R. 8.

Haig, The Honourable Sir Harry. Schuster, The Honourable 8Sir George.
Hes 'ett Mr, J. Seaman, Mr. K.

Ibrshim ~ Ali Khan, Lt. Nawab 8hah Nawaz, Mian Mubammad.

Muhammad. SBher Muhammad Khan Gakhar
Ishwarsirigji, Nawab Naharsingji. Captain.

Ismail Ali Khan, Kunwar Hajee. Singh, Kumar Gupteshwar Prasad.

Jainhn Singh, Serdar Bahadur Singh, Mr, Pradyumna, Prashad.
Tottenham, Mr. G. R. F.

Lal (‘hmd Hony. Oaptain Rao Vachha, Khan Bahadur J. B.

Bahadur Chaadhri. Yakub, Sir M smlg‘ad
Leach, Mr. A. G. Yamin Khan,

Mnckenzie, Mr. R. T. H.

The motion was negatived.

Mr. Pregident (The Honourable Mr. R. K. S8hanmukham Chetty): The
1 p.u. question is:

“That clause 5 stand part of the Bill.”

The motion was adopted.

Clause 5 was added to the Bill.
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Mr. President (The Honourahle Mr B K Bhanmukhnm Chetty)
questlon is:

 That Schedule II stand part of the Bill "
The Assembly divided :

AYES-43. »
Abdul Hye, Khan Bahadur Abul Metcalfe, Mr. H. A, F.
Hasnat Muhammad. Millar, Mr. E. 8.
Acott, Mr, A, § V, ‘Mitchell, Mr. D. G.

Ahmad Nawaz Khan, Major Nawab.
Allah Baksh Khan Tiwana, Khan
Bahadur Malik,

Mitter, The Honourable Bir
Brojendra.

Mukherjee, Rai Bahadur 8, C.

Amir Huseain, Khan Bahadur Baiyid.
Ba]pal, Mr. Q. 8.
hore, The Hononrable Sir Joseph.

Clow, Mr. A, G.

Dalal, Dr. R. D.

Dutt, Mr. G. 8.

Dutt, Mr. P. C.

Grant, Mr. C. F

Gwynno Mr C.

Noyce, The Honourable Sir Krank.

0’Sullivan, Mr. D. N.

Rafiuddin Ahmad, Khan Bahadur
Maulvi.

Raiman, Mr. A.

Rau, Mr. P. R,

Roy, Rai Bahadur Sukhraj.

Ryan, 8ir Thomas.

S8arma, Mr. R. 8.

Haig, The Honounblo 8ir Harry. Schuster, The Hox]?unble Bir George.

H ett. Mr. J. Soama.n, Mr. C
Ishwarsingji, Nawab Naharsingji. Sher Muhammad Kban Gakhar
- Jamail Ali Khan, Kunwar Hajee Captain.
Jawahar Smgh Sardar ahadur Bingh, Mr. Pradyomna Prashed.
Sardar. Smith, Mr. R

Lal Chand, Hony. Captain Rao Baha-
dur Chaudhri.

Leach, Mr. A. G.

Mackenzie, Mr. R. T. H.

Tottenham, Mr. G. R F.
Vachha, Khan Bahadur J. B.
Yakub, S8ir Muhammad.
Yamin Khan, Mr. Muhammad.

NOES—48.

Abdoola Haroon, Seth Haji.
Abdul Matin Chaudhury, Mr, I
Abdur Rahim, S8ir.

Muazzam  Sahib  Bahadur, M.
Muhammad.

Mudaliar, Diwan Bahadur A. Rama-

Anklesaria, Mr. N. N. swami.
Anwar-nl-Azim, Mr, Muhammad. Murtuza Saheb Bahadur, WMaulvi
Azhar Ali, Mr. Muhammad, Sayyid.

Badi-uz-Zaman, Maulvi.

Bhuput Sing, Mr Pandit, Rao Bahadur 8. R.

Biswas, Mr. C. C. Parma Nand, Bhai.

Chandn Mal Gola, Bhagat. Puri, Mr. Goswami M. R.

Dudhoria, Mr. Nabnkumu Sing. Ra;ah Rao Bahadur M. C.

Dutt, Mr. Amar Nath. Ranga Iyer, Mr. C. B.

Fox, Mr. H. B. Rastogi, Mr, Badri Lal.

Ghuznavi, Mr, Reddl M. T. N.. Ramakrishna.

Gldney Lieut. -Colonel 8ir Henry. 8arda, Diwaa Bahadar Harbilas.

éu- Hari Blng Scott, Mr. J. Ramsay. :

Jsdhnv Mr. B, V. Bep, 'Pandit Satyendra Nath.

James, Mr. F. E. Sbhafee Dacedi, Maulvi Muhammad.

Jeln ir, Bir Cowasji. Shah Nawasz, ﬁlnm Muhammad.
n'gnndlt Ram Bingh, Kumar Gupteshwar Prasad.

Neogy, Mr. K. C.

Kmhnamchumr Raja Bshsdur G. - Bingh, Mr. Ga a ud

Kyaw int Sitaramaraju,

Misra, Myl N Suhrawardy, Slr Abdullu-al -Mémfin.
Mitra, Mr. S. C. Thampan, Mr. K. P.*

Mody Mr. H. P, Wajihuddin, Khan Bahadur Hajl.

Zisuddin Ahmead, Dr.
s... The inotion was negatived. !

M, 0. O. Biswas (Caolcutta: Non- Muhammadan Urban) :

What is the
effect of this amendment on clause 5?
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Mr, President (The Honourable Mr. R. K. Shanmukham Chetty): The

effect of the decision of the House on Schedule II will be that clause 5 is

rendered nugatory and Government will take the necessary steps to rectify
the matter if they want to do so. '

Mr., Muhammad Yamin Khan (Agra Division: Mubammadan Rural):
On a point of order. May I ask whether the Assembly is entitled to give
two decisions on the same point, one after the other?

Mr. President (The Honourable Mr. R. K. Shanmukham Chetty): The
Chair does not think there is anything in that point of order.

. Mr. 0. 0. Biswas: Is it not open to the House to act responsibly one
moment and irresponsibly the next!

Mr. President (The Honourable Mr. R. K. Shanmukham Chetty): 1t is
always open to the House to revise its decision at any stage.

Mr. President (The Honourable Mr. R. K. Shanmukham Chetty): The
question is:

“That 8chedule ITII stand part of the Bill.”

There are certain amendments for the omission of certain items in
Schedule III. The Chair proposes to take those first. No. 93, Mr. S. C.
Mitra.

Mr. 8. O, Mitra: Sir, I move:
“That in Part I-A of Schedule TII to the Bill, entry (1) be omitted.”

Entry No. 1 is:

““When the total income ia Rs. 1,000 or upwards, but is less than Rs. 2,000, Rate—
Four pies in the rupee.”’
The object of my motion is to make the assessable minimum for income-tax,
Rs. 2,000 and not Rs. 1,000 as it is obtaining for the last few years. My
purpose is that the poor middle class people whose income is between
Rs. 1,000 and Rs. 2,000 a year may be exempted from the operation of the
Income-tax Act. Now, the man whose monthly income is Rs. 83-5-8 is only
exempted and, if my motion is accepted, & man whose monthly income is
about Rs, 166 in round figures will not be brought within the mischief of
the Income-tax law. It is well known to you and to all Members of the
House what an income of Rs. 166 a month mcans. It can hardly cover
the bare daily necessities of a poor family. Though the income-tax is levied
from one man, the amount covers the expenditure of a family consisting
of several members. The expenses for the sick, the educational expenses
of the children and other expenses have to be met from this income. From
that standpoint alone, there ig very good ground why the assessable
minimum should be at least Rs. 2,000. Tf this motion is accepted, T know
there will be a loss to the Goyernment of between. 60 and 70 lakhs of
rupeés and we further know that, in collecting this sum, nearly Rs. 10
lakhs are spent. So the nct loss will be not more than 60 lakhs.

Tt has been argued that some four or five hundred men who are now
working in the Income-tax Department will be thyown out of. employmient,
but we miust also consider the great hardship this’income-tax entails on the
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whole community. These people, who pay the lowest rate of income-tax
are generally very poor, have very little education, and, when they are
served with notices from the income-tax officers, they cannot, even when
their income is below the assessable minimum, properly represent their case
80 as to get themselves excluded from the operation of this Act. 8ir, I
‘understand, even tongawallahs in this City of Delhi are harassed by the
income-tax authorities, because it is said that their income in some months
may go up to more than Rs. 100. The small shop-keepers in towns and even
in village-marts are all served with these notices, and a great amount of
hardship is inflicted when these people cannot even fight out their true
case before the income-tax authorities and this alone should be eonsidered
& very good reason why the Honourable the Finance Member should accept
this motion. If it is said that in such a nicely-balanced Budget it will be
difficult for the Government to accept any motion of reduction of any
tax, I can only say that if the Finance Member is genuinely anxious to
meet this side of the House, there will be no difficulty about his balancing
the Budget.

Sir, I myself gave notice of a motion for raising the excise duty on
petroleum so that Government might have a large income which now really
goes into the pockets of the Burma Oil Company. Sir, permission has been
refused by His Excellency the Viceroy, so I have no comments to make,
but I do not know why the Honourable the Finance Member did not take
it into his own head to suggest some such measure. I may refer to a speech
of the Honourable Sir George Rainy on another occasion where I find that
he also agrees with my views that there should not be any difference between
the excise and import duty on kerosene, because the price of kerosene is
fixed by the price of imported kerosene, and if there is any difference, really
it does not relieve the poor consumer, but it goes into the pockets of the
Burma Oil Company. My friend, Mr. Gaya Prasad Singh, might be angry
with me when I talk of raising the excise duty on kerosene, but I must
tell him that my first attempt had been to reduce the import duty on
kerosene to the level of the excise duty, so that the poor consumer could
get some relief. There, on some technical objections raised by the Honour-
sble the Finance Member, I was not permitted to move my motion. I
hoped, however, 8ir, that Government would not stand on these technical-
ities when these questions about poor consumers are raised and that he,
knowing full well my purpose, would have waived that objection, but that
was not to be and then the only alternative left for me was to propose to
raise the excise duty on kerosene to the level of the import duty. By that
means certainly, without any burden upon the consumer, that the Govern-
ment could get a few lakhs. and if they care to take money from people who
can afford to pay, they can surely give relief to persons who direly need
some assistance in these hard days. Sir, with these words, I commend my
motion for the acceptance of this House.

3. Prexident (The Honourable Mr. R. K. Shanmukham Chetty) : Motion
moved :

“That in Part 1-A of Schedule IIT to the Bill, entry (1) be omitted.”
Tim Mly-ﬁhﬁ]'ﬂiﬁm for Litttteh 4i1l Halt Past Two of the Clock.
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The Assembly re-assembled after Lunch at Half Pagt Pwe of the Clock,
Mr. President (The Honourable Mr. R. K. Shanmukham Chetty) in

the Chair.

Khan Bahadur Haji Wajihuddin (Cities of the United Provinces:
Muhammadan Urban): Sir, I support this amendment. The victims of
this limit of Rs. 1,000 are generally those who are ignorant and cannot keep
an account to show that their income ig not taxable to the satisfaction of
the income-tax officer. The people who generally come under this category
are owners of tongas, carts, pan and biri sellers, hawkers, soda stall keepers,
eycle and watoh repairers. other small shop-keepers and also small com-
mission agents. It is evident that it is not easy for people of such small
amounts to keep regular accounts which may satisfy the officers concerned
that their income does not come under that limit. The income-tax, being
a direct tax, is itself unpopular, but the lowering of ite limit is no doubt
felt very much by those who are affected simply for not being able to.
keep proper account of their income on account of very small transactions.
which they do. As, in the majority of cases, they cannot prove their
exemption plea, so they get victimised in this direetion. Since the minimum
limit has been lowered, I find there is great discontent among the people who-
are taxed in this country. During these times of unprecedented depression,
a large number of people who used to earn over Rs. 1,000 per year do not
earn even half the amount and are taxed, because they cannot keep proper
accounts. Sir, T understand the net income from this tax is not much. Tt
comes to only about 17 lakhs and causes a strong resentment and harass-
ment to the very large number of people the majority of whom are those
who are called helpless people in every respect. I, therefore, feel it my
duty to support the just cause of the people of my country. With these

few words, I support the motion.

Mr. Gaya Prasad 8ingh (Muznffarpur cwm Champaran: Non-Muham-
madan): Sir, I also rise to support this motion. The motion seeks to take-
off the income-tax from persons who are having an income of Rs. 1,000 or
upwards, but less than Rs. 2,000. T quite nagree that this income-tax
works as a hardship upon the poorer classes of the people. Only a few
minutes back, when the question of the imposition of stamp duty on
cheques was raised, we found big guns thundering forth in eloquence. We
found men like my Honourable friend, Sir Cowasji Jehangir, Mr. Mody,
Diwan Bahadur Mudaliar, and Sir Hari Singh Gour joining hands with my
friends like Mr. James and others in condemning the proposal. But now I
find many of them are conspicuous bv their absence, with the exception of
my Honourable friends, Diwan Bahadur Mudaliar and Sir Cowasji Jehangir.

Sir, I think that this imposition of income-tax works as a greater hard-
ship upon the poorer classes of the people, and is a worse evil than the
imposition of one anna stamp on cheques which affects the comparatively
richer claes. I still wait to see whether my Honoursble friends will be able
to' persuade mry friends of the Buropean group to vote on this motion, es-
they voted with them on the motion for the abolition of stamp duty.

Mr. 8. 0. Mitra: They may.
_ Mr. Gays Prased Slagh: I am glad to hear that. We shall then be able
t6 réscue thig House from the reputation which it is steddily gaining that it
ls the enpitalist Hbouee, and it caters' moté for the requirements of big people
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than of the smaller people. When proposals for the removal of ‘taxes on
things like kerosene, salt and postcards are defeated in this House, we find
that the motion for the abolition of stamp duty on cheques has been
suacessfully carried out. "I quite agree that this imposition of stamp duty
on cheques was also an evil, but the greater evil from the poor man’s point
of view is this income-tax which hag been imposed upon them.

In England, there is an exemption in the case of persons who are
married, and have children, and so on, but in India there is no such
exemption. The English law makes that sort of salutary distinction, but
the Indian law does not. There is another anomaly which exists in the*
Indian Income-tax law. Suppose, for instance, the income-tax free limit is
Rs. 1,999—I am speaking of the former figure. Up to that limit, a man
is exempt from income-tax. If his income exceeds the limnit, say, by
Rs. 200, then the tax is imposed not on the increased amount, but on the
whole income. Now, Sir, I should like to ask, why was this exemption
-granted in the case of persons having an income of Rs. 2,000 or of Rs. 1,000
a8 at the present moment? It was granted on the ground that this sum is
exactly needed for his personal and family requirements, and, therefore, no
tax should be imposed on it. That I can understand to be a case of
justice and equity. But when his income exceeds that limit, say, by
Rs. 200, then in that case justice and fairness demand that the income-tax
should be levied on the excess amount, i.e., Rs. 200 only, and not the
whole amount, because the former sum was exempted on the ground that
it was required for his personal and family purposes. This is a flaw which
ought to have been remedied. With these words, I support the motion
of my friend, Mr. 8, C. Mitra.

Mr. K. P. Thampan: Sir, I have also given notice of an amendment for
the same purpose and I have great pleasure to support the motion moved
by my friend, Mr. Mitra. Before doing 8o, I may be permitted to say
that some of my friends have the bad habit of unnecessarily abusing each
other in the House and thereby alienating their sympathies. There was
absolutely no need for my friend who sat down just now to have taken to
task the so-called big guns and their thundering, because according to him,
they did not sympathise with the cause he had at heart. This way of
treating ore’s brother Members of the Assembly is not conducive to good-
will among us and is not sound. I certeinly do not like it and strongly
deprecate it. I now come to the subject under discussion.

The minimum of ineome for the purpose of income-tax was raised in
the year 1981 when the country passed through extraordinary and abnormal
circumstances and was intended only to meet that emergency. Along with
this, several new kinds of taxes were imposed. There was the surcharge
on customs and income-tax; the postal rates were increased and other
fresh taxes were also imposed. Retrenchments were effected in all De-
partments and the salaries of Government servants were also reduced l?y
ten per cent. We tided over the situation. Now that the state of affairs
has improved and we have been able to balance our Budget,“it is highly
desirable to take a fresh stock of the situation and introduce.remediable
tnessures. Not only that; Govérnment, have restored five per cent. in the
salary out. I1f T remember aright, the Finanoe Member had. distinotly
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promised to take into consideration the revision of all these emergency
taxes along with the restoration of the salary cut. Inasmuch as al leust
half the salary cut has been restored, it is time to see in what other
respeets we can give relief. The raising of the income-tax to the old
minimum of Rs. 2,000 is the first item that deserveg our consideration:
That is the most important affecting as it does a very large number of.
low paid employees. Sir, vou can take from those that have, and net
from those that have not. Unfortunately, the policy of the Government
hag been to take mostly from those who have not. People whose income
is only Rs. 2,000 are generally clerks and other people who are engaged in.
business. They do contribute their mite to the Txchequer of the State by
indirect taxation. Their wants and requirements are morr than those of
the poorer labourers, ang as every article. of necessaries of life are subject to
tax in one form or other, they contribute their share according to their:
means.

If you will permit me, Sir, I will quote here from a letter that I received
recently from a friend of mine who is a clerk getting Rs. 85 a month in
Madras. It dealg with his financial difficulty. He is employed in a
workshop and hag three small children, only ome of whom he has to
educate. If he had more grown-up children, his expenses would have been
greater. He spends about Rs. 75 every month out of a salary of Rs. 85.
He has to pay Rs. 13 for house-rent and has to maintain a widowed
mother to whom he sends Rs. 8 a month. We need not go into the details.
The rest is all spent on his household expenses, and the balance of Rs. 10
is paid into a chit fund as a provision for the daughter's marriage. His.
children have not even got any trinkets. If only vou will look at such
people, with lean and unhealthy appearance, the necessity for giving relief
to them will be brought home to you. As my friend, Mr. Gaya Prasad
Bingh, said, income-tax in India is so framed that it does not give any
kind of allowance for personal expenseg and other things; it is very rigid
in its application. In England, I am told, the income-tax law is very'
generous and gives credit to several allowances. In the Sunday Times,
answers t5 income-tax querieg are a regular feature, and in its issue, pub-
lished on the 19th February, 1983, in answer to certain correspondent,
it says: '

“A single person with earned income of £125 per annum does not pay tax because
he can claim the following allowances: (1) Earned income relief. one-fifth, £25;°
(2) Personal allowance, £100,—total, £125. Similarly a married man earning £188.
pays no tax as he can claim earned income relief, £38. and personal allowance,.
£150. With one child the limit becomes £260 and with two children £300.”

So a man with three children has not got to pay any income-tax even
on £800 which is equivalent to about Rs. 4,000, while here, in India, one
with a dozen children must pay his tax on an income of is. 1,000. In its
issue of the previous week, i.c., the 12th February, I find the following’
instructive and interesting answer: " o

“Your liability to tax is: Pension, £181 less one-fifth earned income relief (£36).
and personal allowance (£145) leaving nil; balance of personal allowance (£5) can be
set off against net annual value of house. If you or wife were over 65 on April Sth-:
you can c!aim age relief, which is further reduction of one-fiftth of net annual valne,
of houses.” . : -
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Then, in answer to another oorreapondent, it says:

“Dependent relative allowance can be claimed in respect of relative (1) who is
maintained by you, (2) who is incapacitated by old or infirmity from maintainin
himself (unless widowed mother or mother in law), (33‘ whose income does not ex
£50 per annum. In your case you can claim allowance for mother-in-law, but cannot
daim it for sister-in-law unless you can prove she is incapacitated by old age or
infirmity, in which case you can also claim dependent relative allowance for her.
‘The question of residence does mot affect the matter.’

That is the law in England. 8ir, they are very generous in respect
of essentinl deductions and I cannot see why Government here cannot
also adopt that principle and give few allowances to those poor classes of
people whose income is below Rs. 2,000, unless Government are bent
on penalising and fleecing them. 8ir, I have great pleasure in supporting,
this motion.

8ir Oowasjl Jehangir : Sir, I think my Honourable friend, Mr. Gaya
Prasad Singh, gave a very timely warning to Honourable Members who
sit on the Opposition Benches when he reminded ug that several of us
were not in our places. For the last two days we have had oertain
experiences which go to show that many of my Honourable friends take
their duties rather lightly, and if they have taken the trouble of coming all
the way to Delhi, I would remind them that this House is just as pleasant
a place as other buildings or houses in this Capital City of Delhi. Now,
8ir, as to my Honourable friend’s remarks, may I point out that he h
better look a little nearer home than refer to the benches on which we
git? For the lasy three days I have not had the pleasure of seeing his
bonoured and revered Leader in his place for more than two or three
minutes at' a time. 8o much, Sir, for our presence in this House. And
I would again repeat that for as many of us as happen to be in Delhi our
real rlace is. if not in this House, at least in the lobby.

Mow, Bir, coming to the question before us, I have great pleasure in
supporting the motion moved by my Honourable friend, Mr. Mitra. I
have no doubt that the Honourable the Finance Member desires to get
all the maoney he can, and nobody denies that there waa never a time when
he needed it more. -But after all it is our duty to see that the men who
can least afford it should not be burdened with taxation which we ean
afford to relinquish. The man earning between Rs. 1,000 and Rs. 2,000
wag never a wealthy man and today I venture to suggest that he is
poorer than ever for a reason which, I am sure, will appeal to this Honour-
sble House. There is only one lucky class of people in India today and
they are Government servants. They have only got a five per cent. cut
in their sa'ary . . . . .

The Honourable Sir George Schuster: What about their income-tax?

8Sir Cowasji Jehangir: I will come to that. But there are thousands
and thousands of working men who, if they have not been sacked, have
bad a reduction in their salary up to 50 per cent. Now, Mr. President,
many of those who are earning Rs. 2,000 today were, three or four years
ago, earning much more and paying income.tax on that higher amount.
They have come down in the world. It is all they can do to live, to keep
body and soul together at salaries ranging between Rs. 1,000 and Rs. 2,000
per year. Therefore, you are putting & tax on men who have already
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suffered a considerable loss on account of depression in trade, who were
liable all their service to pay income-tax, but who, although their incomes
have been reduced, still unfortunately find themselves continuing to pay
that tax due to the limit having been lowered to Rs. 1,000. That is my
main contention for asking for the sympathy of the Honourable the Finance
Member and his Honourable colleagues. Even men of that type who are
-earning between Rs. 1,000 and Rs. 2,000, when prosperity returns or even
when normal conditions prevail in this world, will again be earning more
than what they are doing today and will again pay the tax. But they have
wot come bucly; to the wages which they were earning four or five years
ago; when they will at least get to that lsvel, they will again begin to
pay income-tax even if the limit is raised to Rs. 2,000. Therefore, I do
plead for the men who have been hard hit in more than one direction.
Take the petty shop-keeper. Can it be contended. that his earnings today
are as much as they were three or four years ago? It may be that if we
sucoceeded in raising the limit to Rs. 2,000, they may get off their income-
tax, but 1 am certain that they wili only be too anxious to get back to a
state of uff+irs when the law will compel them to pay income-tax due to a
rise in their incomes.

Bomebody this morning was referring to the tonga-man in Delhi, I
think. The tonga-man, the taxi driver and all of that class are undoubtedly
earning much less than they were before. They were accustomed or got
accustomed, fortunately or unfortunately, to a higher standard of living.
Buddenly thay find themselves come down in their earnings;. and, on the
top of that, they find that, by an amendment of the Act, they still have
to continue paying income-tax, while, during the days of their prosperity,
men, who were earning the same income as themselves today, were exempt.
That is a hard state of affairs, Mr. President, and I do think that they
deserve nur sympathy. It is all very well for us here to say that all
classes of peoplea or most classes of people should come under the
thousands of eyes of my Honoursble friend, Khan Bahadur J. B, Vachha.
But searching eves as he and his Departments all over India may have,
he is not geing to get all that he should from this class of people. It is
not. an easy matter, and what has been pointedlvy brought to my attention
by my Honourable friends, with whom I have discussed this question, is
what they call the harassment, the trouble, the petty tyraney to which
these man are subjected. T have no facts of my. own to relate to this
Honpourable House, but when vou try to collect taxes from men earning
between Rs. 1,000 and Rs. 2,000, you will never "succeed in doing it,
unlegs you do resort to mensures which they will call harassment and
which in fac may be harassment and which may be necessary if vou are
to. collect all the taxes that you should. Therefore, if a tax. for its collec-
tion in full, requires these measures and these steps which the poor
cannot help thinking and believing to be harassment, I would rather wipe
out that tax and do without it. You eannot blame, Mr. President, the
Tncome-tax Officers for doing their duty. Thev have got to get their
taxes. Tt is not the fault of the Tncome-tax Officers. Tt is our fault for
imposing upon them a duty, which they cannot fulfil to the Government
and to this country without harassment in the mensures they adopt.
Tooking at it all round, from all pojnts of view. T think the wme.st .stfep
we oan take is at least to make a bold attempt to get rid of this limit.
Phen, my Honourable friend, the Finance Member, will naturally turn
round and ask us: how is this gap to be made up? The loss is 60 lakhs
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of rupees, [ believe. The tax comes to 70 lakhs. The savings in the
collection charges come to 10 lakhs, making a net loss of 60 lakhs of rupees.
I believe thuy these are correct figures. Well, Sir, I admit, that will
leave a deficit of about 18 lakhs. It is not a very big sum, and considering
that the Budget is hased on a very safe foundation, I would be prepared.
to take the risk of having a small deficit at the beglnnmg of the year,
boping and fully believing that that deficit will be converted into o surplus
as the year goes on. We may be all wrong. If we are, and if times are,
worse than we believe they are, or will become worse, then, at this time nex#
year, we shall have to consider the whole position and be prepared perhaps
s rae for a greater extent of taxation. But as things stand today,
*7" 1 earnestly appeal to the Benches opposite that they should
agree with us that the demand we make is just and legitimate and shows
on our part no sense oi irresponsibility, which has become a well-known
phrase now, not only on Government Benches, but the infection goes
abroad and somehmes we are told in England that the Assembly, of which
they have only heard. is likely sometimes to be irresponsible. My answer
is, that if we are irresponsible today, we are irresponsible, because there
is no responsibilitv on our shoulders; buy I would like my Honourable
friends who criticise us in that manner to cast their eyes around other
Legislatures in Europe who are supposed to have had much greater ex-
perience than ours: and if thev can conscientiously say that those Leglsla-
tures, with all the experience they have gathered, are more responsible in
thetr actions with regard to finance, with regard to law and order, then,
I will stand corrected. But we read in the papers every day of irrespon-
sible actions of Legislatures and peoples in Europe, peoplcs who have had-
wide experience of Government and Legislatures. Why always continually
blame us, irresponsible people as we are, of behaving irresponsibly? But,
Mr. President, my contention is that in this one particular cut that we
propose. we are not acting irresponsibly: we are acting responsibly to the.
constituencies that have sent us here: we are acting on behalf of the
poorest, of the poor, who are paying income-tax nnd, therefore, we are
msaking a just demand, a demand that we expect every Honourable
Member on this side of the House to support; and, if any of them are
absent, wa shall see that their constituencies know it. We have got quite
accustomed to this sort of irresponsibility on this side of the House by
now, and T do trust that it will cease. We have to leam to organise (Mr..
Gaya Prasad Singh: ‘‘Hear, hear') and, the sooner we begin, the better;
and. the sooner my friend Mr. Gaya Prasad Singh, begins to organise also,
the better. With these words, T will not only appeal to my Honourable
friend, the Finance Member, hut T would also appeal to my Honourable
friends on this side of the House to support this motion with the full
belief, and with the conscientious belief that they will be acting rightly and
legitimatel7. (Cheers.)

Mr. T. N. Ramakrishna Reddi (Madrag ceded Dlsfmots and Chittoor:
Non-Muhammadan Rural): Mr. President, ag one who has given notice “of-
n similar amendment. T have great pleasure in - supporting the meotion
moved by my friend, Mr. Mitra. Tm doing 80, T have got. two very sub-
stantial . and m-efutable grounds and I have also got some genqral groum‘b“
to urge. .
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In the first place, when this taxable minimum was raised from one
thousand to two thousand rupees, this Assembly considered the whole
question and, by a very large majority, threw out the Government proposal,
and it wag only with t{e certification of the Governor General that this hag
been enacted and the limit has been lowered. That is one very important
-ground which this Honourable House has got to consider, vie., that this
same House hag already expressed itg opinion very strongly. Then, the
other substantial ground is that, in the year 1926, the Taxation Inquiry
Committee had gone into the very question of incidence of income-tax and,
after careful enquiry, they came to the conclusion that two thousand rupees
was the proper minimum for taxation, '

Then, coming to the general grounds, as the Honourable Member who
spoke just before me, pointed out that the income which the Government
derive from lowering thig minimum is about 70 lakhs, and, to get this 70
lakhs, they have to spenq over 10 lakhs. So I say that the incotue is not
commensurate with the expenses and labour they have to incur to collect
this amount. My next ground is this: generally the persons who are
supposed to get incomes between one and two thousand do not keep any
acoounts: they do not have big shops or firms where regular accounts are
being maintained : they have usually some petty shops where one generally
does not maintain any regular accounts; and so the Department, in their
anxiety to callect as much income-tax as possible, try to rope in &!l sorts
anq kinds of people. The tax dfficers ask them to preduce their sccounts.
If they do not produce any accounts, they impose taxation: and, once the
taxation is imposed, it ia always there. As my Honourable friend says, many
people do naot have any accounts at all and, once the taxation notice is
issued, it is confirmed and thus many innocent people, many people who
‘have not really got any income which would enable them to pay, are also
roped in. My next ground is that in India, on account of the joint family
gystem which prevails, it is usually one member who earns and he has to
maintain so many dependants, so many brothers and brothers’ children and
widows and others: he hag to maintain the whole family ang the income
he gets will not be enough to maintain the family, much less to pay any
additional income-tax. Again, though the Indian Income-tax Act is framed
on the lines 'of the English Act, yet they do not adopt all the good features
of thé English Act: The English Act is always humane in ite
application in the matter of making allowances for the family
or for any dependent relations amd for children. But the Indisn
Act does not take any such considerations into account; and not only
that. The Indian Income-tax Act does not provide for carrying forward
the losses of the previous year. If a person has sustained any loss
in the previous year in his petty trade or petty shop, it will not be
taken into account in the next year when he gets an income of over &
thousand rupees: while, in England, that is not the case. The law enables
to carry forward losses for over three years and the assessee has to pay
tax only for the balance of the profit, if he has got any.

The Honourable the Finance Member might say that this is not the
only occasion when income-tax has been imposed on incomes of Rs. 1,000.
‘As & matter of fact, till the vear 1919, the minimum assessable income was
only Rs. 1,000, and so my friend/ will say that we are merely going back
to that old taxable income. Bu#, Sir, circumstances have changed con-
siderably and the standard of living of the people has also considerably

_ : v o
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. The wants of the people in 1819, particularly of the poorer
olasses and the middle classes, were very few; the generality of that claés
were not giving education to their children in those days; they were
mostly dependent on agriculture, on lands, and 8o  on;. but, now, on
account of the poor yield in agriculture, many people are educating their
children, many are depending for their liveligood on earnings from clerk-
ships, from business as petty shopkeepers, and so on, and thus people have
to spend more money for the meintenance of their family. I must also
point out that people now-a-days have taken to a decent
method of living, and, suddenly, when the economic situation in
the country has become very bad, it is not possible for them to go back to
‘their old standard of living. Therefore, 8ir, it is not a good argument to
say that, because, originally the minimum assessable income was
Rs. 1,000, we can now safely fix the figure at that.

There is another difficulty in regard to these small earning people.
Supposing, a tongawalla gets Rs. 3 a day,—and this clags of people have
also been assessed—and his total income comes to Rs, 90 a month, and,
therefore, he hag to pay income-tax according to the present minimum
assessable income. The question is, does he save all this Rs. 90 n month?
Does he have money with which to pay the income-tax at the end of the
year? No, because he hag to spend these three rupees daily to meet his
current expenditure, and, at the enq of the month, or at the end of the
year, he does not have a single pie, and when the income-tax people come
round at the end of the year, he is called upon to pay Rs. 40 or Rs. 50.
Now, where does he get that amount from? He has to go to the bania and
borrow money at a very exorbitant rate of interest, and ‘especially for
these small sums I think the rate of interest is somewhere in the
neighbourhood of 18 and 20 per cent. In many cases when these small
people are not able to repay the loans to the bania, interest is accumulated
and thus many people become insolvents. In the case of the salaried
‘people, the income-tax is deducted at the source. with the result that they
are able somehow to adjust their daily life, but there are many small shop-
keepers, bus owners and such people who have to spend away their daily
earnings on their necessities of life, with the result that at the end of the
year they do'mot possess anything to meet the demands of the income-tax

people.

Then the Honourable the Finance Member might say that the prices
have come down, and so a man, who earns a thousang rupees, is in a
better position to pay the income-tax. My point is, if the prices have
fallen, the wants of the people have increased. Again, the Lee Conces-
sions were given at a time when the prices were very high, but now that
these prices have fallen, may I ask why these Lee Concessions should not
be withdrawn by Government? If Government really take into consider-
ation the fall in prices, certainly they ought to ‘consider the question of
withdrawing the T.ee Concessions, and, if thev do so, they can get
lakhs and lakhs of rupees which will g0 some considerable way to meet
their ‘deficit. Even though the Assembly rejected this lower {axable
minimum, the Finance Member then said that he could not surrender the
revenue which he would get by lowering this amount. Now, Sir, the
prospects are brighter, anq if there is a will, the Finance Member can also
find & way. As I have pointed out, he has unnecessarily made a provision

w
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of nearly 80 lakhs for paying interest on war loan, even though the
British Government have not asked him to pay interest now. Not only
hes he provided for payment of interest for this year, but he has also pro-
vided for December instalment of the previous year. In these days of
economic depression, when the whole world is suffering, I do not see why
the Finance Member should make this provision. Instead of making this
provision, he could have easily accepted this amendment which would have
given some relief to hundreds of people. Not only that. We also expect
some relief by way of capitation charges, and, if only the Finance Member
wantg to give relief, he can easily do 8o. With these few words, I have
great pleasure in supporting this motion.

STATEMENT OF -BUSINESS.

Mr, P!resident (The Honourable Mr. R. K. Bhanmukham Chetty):
The Honourable Sir Brojendra Mitter will now make a statement with
regard to the course of business next week.

The Honourable Sir Brojendra Mitter (Leader of the House): With
vour permission, Mr. President, I would like to make a further statement
regarding the course of business next week. The programme we had
hoped to work to has been delayed and some re-arrangement has become
necessary. Government must press on with the Finance Bill and we shall
resume jts discussion on Monday and proceed till the Bill is disposed of
in this House. At the same time, Government wish to go, as far as
possible, towards meeting & desire, expressed by many Honourable Mem-
bers, that the discussion on the White Paper should be continuous. We
shall, therefore, put down the Demands for Supplementary Grants (which
must be disposed of in the current financial year), immediately after the
conclusion of the Finance Bill. If both these items of business are dis-
posed of on Monday, the House will have Tuesday, Wednesday and
“Thursday for the White Paper. If, however, these two items are not
finished on Monday, then, I am afraid, that the non-official day for
Resolutions on Friday will interrupt the discussion of the White Paper.

e .

THE INDIAN FINANCE BILIL—contd.

Raja Bahadur @. Krishnamachariar (Tanjore cum Trichinopoly: Non-
Muhammadan Rural): Sir, I am glad that my friend, Mr. Gaya Prasad
Bingh, and in & more forceful manner 8ir Cowasji Jehangir too referred
to the empty Benches which listen to the speeches of Honourable Mem-
bers, for this reason that when a few weeks ago I spoke upon one of those
Bills which is not particularly popular with a certain section of the House,
I was twitted with the fact that there were only empty Benches listening
to mv speech. I hope those gentlmen who said that will now reconsider
their position and will apologise to me and say that that is generally 1_Jhe
habit that obtains among those Benches and, therefore, it .han:l nothing
to do with my speech. I hope that at least heresfter there will not be
empty Bernches yawning upon Merhbers who- desire to speek. ;

- ¢ on



v
2580 LEGISLATIVE ASSENELY. [25Ta Marom 1988.

[Raja Bahadur G. Krishnamachariar. |,

Bir, I most wholeheartedly support the amendment moved by my
triend, Mr. Mitra. The grievances of the income-tax- payer with a smail
income I have repeated over and over again, and I do not want to trouble
the House with one more statement regarding the same. But, Sir, there
is one thing to which I would particularly invite the attention of this House
as well as of the Honourable the Finance Member and it is this. I
entirely agree with him when he said in one of his speeches that he made
that this was not the time to look back, but that we should keep together
all the available resources at our disposal, because we are not yet com-
pletely out of the wood. There is one liitle point that I would submit for
due comsideration, and that is that, in spite of that caution, in spite of
that warning, my Honourable friend has been able to reduce the cu in
salaries from ten to five per cent. If you can do that in ome respect,
why not try and do it in another respect in the osse of persons who are
not overflowing with resources and who are put to all those troubles that
my Honourable friends have been reciting here,—I say i you can do it
in respect of one matter, why could you not do it in respect of the other?
My Honourable friend, Sir Cowasji Jehangr, rightly said that the Finance
Member will turn round and say: ‘‘Where ghall I get the money from?’". I
have always been holding that it is o ‘Pusiness of mine to And out the
resources from which Government oould make it up. All that I want is,
in the old vernaéular saying, to eat the mango. It is no business of mine
to count the seed. I want the mangoes to be given to me, so that I
might eat them. The rest of it is the businegs o?the person—in charge
of the garden—to count the number of seeds, to see how many mangoes
have been given and how many have not been given, and how many of them
were useful and how many were not useful. Apart from that, I think ¥
might submit one consideration and that is, in such a huge Budget it is
not impossible to find out a few lakhs here and a few lakhs there, so as
to make up this amount by which the poor man would be greatly benefited
and would consequently convey his blessings to the British Government so
that the seasons and other conditions may change and the Government
may be faced with a better position and that the Finance Member may
not be put to any very great difficulty. I am not speaking the language
of flattery when I say that it is a cruel fate that has ordained my Honour-
able friend, the Finance Member, to be in charge of the finances of this
country at a time when it is going through such a serious depression.
He is by nature s philosopher; he is by nature so temperamentcd that,
if possible, he would bring in relief to the class of persons for whom I am
pleading. I would, therefore, ask him to bring his mind to bear upon
the Budget as a whole, and, when he does that, as I said, it is not im-
possibly for him to find out the money. But whether the sources that I
have indicated or the sources that I have not indicated are the proper
sources or not, it is for him to find them out, but it is for me to ask for
relief. In addition to the disadvantages that these small men are labouring
under, the fact that the income-tax officer is really the autocrat of the
situation at the present moment—those decisions that were quoted in this
House when ‘Sir Hari Singh Gour moved his Bill to amend the Income-tax
Act would have convinced every one that the man who has got the best of
the situation is the Income-tax Officar. As bas been pointed out, these
small people have not got any accomnt,"#nd, if they are not able to produce
any accounts, what does the Act say? The Income-tax Officer shall pro-
ceed to sssess e man to the best of his information and .belief. Now.
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he has no information, he hes not any belief except his whim and he
fixes u certain amount.  And I should very much like to see the face of
that man who could show to me or who could show to anybody that there
is any provision either in the Act or in the decisions that govern the
provisions of the Act, that the income so assessed by the Income-tax
Officer is revisable by anybody. There is a right of appeal, there is a
right of revision, there is a right to demand that the case be referred to
the High Court. So far as the right of appeal or revision is concerned,
you might just as well wipe out the provisions from the Act, and as for
reference to the High Court it is hedged in by so many conditions that it
is abwolutely impossible for the man to ask for it or to get it. Why for
that atter he might fling down the amount of income-tax and be done
with it rather than begin by depositing Rs. 100 and then loafing about the
office of the Income-tax Commissioner in a Presidency Town for months
together, probably omly to be told that he had nc case which could be
referred to the High Court. I would, therefore, submit, first because of
the trouble that these men would be put to, next because he really needed
relief, and lastly because another class of men have been given a certain
amount of relief—I say upon these grounds that the relief that we ask
{for should ke granted to this class of people. '

Dr., Ziauddin Ahmad (United Provinces Southerm Divisions: Muham-
madan Rural): I was really surprised at the announcement of the Leader
of the House that we can have only one day to firish the second reading
and the third reading on this Bill and the supplementary grants. Of
course, we can raise the entire issue of the White Paper on the occasion
of the Finance Bill and, after seven days’ discussion, we can divide on the
Finance ‘Bill not on the merits of the Bill, but on the White Paper. We
thould not like:to take that line end I hope that the. " Honourable the
Leader of the House will not compel us to follow that course. ILet us
discuss the Finance Bill in the ordinary manner, and we will try to finish
it as early as we can possibly do s0. - . .. R VIR T

Now, coming to the amendment under discussion, this morning when
I got up,~—and I usually get up et about 4 o’clock—there was & man
sitting on my bed ‘and he began to’argue with me about this income-tax.
I immediately began to lecture him and drew all my arguments from
philosophy, from economy, and from every other branch of science and
tried to convince him that, in these days of depression, when every country
is making sacrifices, it is the duty of every individual to make some sacrifice
and he, on his part, should also make a sacrifice- and be willing to pay this
small amount of income-tax into the coffers of the Honourable the Finapce
Member. .He said: ‘‘Here is my income, Please prepare my Budget,
'and, if there be anything left of this, X am willing to pay it in the shape
of income-tnx or in any other form as my contribution to the State.”. He
said that his income was Rs. 100 a month, and this represents the income
of. a very respectable gentleman in Indis.. Rs. 100 is a good income and
the man who gets it really mrixes in.good society. On_an average, his
family consists of himself, his wife, and about four children, and either a
sister or mother, or a sister-in-law, or two or three other persons, whom
he has got to. support.. So his family consists of ten.persons. The budget
for that family was this. House rent Rs. 10 at ten per cent. . This is

ogsible in Upper. India, it is noy possible to get a_ house on Re..10 o
Inppth in Bombay or in' Calautts, bub at any rate I put down Rs. 10 for
‘house rent.” 0 7T T T T o
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Mr.B. V. Jldin'v'(Bombay Central Division : Non-Muhammadan Bural) :
Not even one room.

Dr. Ziauddin Ahmad: I am told by my Honowsble friend, Mr. B. V,
Jadhav, who is s great authority, being an ez-Minister in Bombay, that
not even one room can be obtained in Bombay for this amount. So, the
case would be hopeless in Bombay. Barber, washerman, water carrier—
Rs. 10 a month. The mar. must have a servant to cook his meals and look
after his cow,—Rs. 10. Clothing I put down at Rs. 5 for 10 persons—it is
the very minimum that you can put down. Food for 10 persons Rs. 45,
medical attendancc Rs. 8, then he has three children attending school,
Rs. 10, and Rs. 2 is left over for his miscellaneous expenses, his travelling
and social expenses. And then he asked me: ‘‘Please find money out of
this for paying income-tax’’. I thought over the matter very carefully
and tried to divert his attention and take out items here and there to pay
income-tax. Then I told him that I would approach the highest authority
in India, that is the Finance Member himself and ask him how to balance
his Budget, so that it may not be a deficit Budget.

My Horcurable friend, the Finance Member, has got methods for
approaching the pockets of other people, but these poor people cannot
approach tke pockets of otherg without being guilty of moral turpitude.
It is very difficult in these hard days for a man whose income is between
Rs. 1,000 and Rs. 2,000 to make both ends meet. He hag practically to
borrow the money for hig social expenses, marriage ceremonies, travelling
and other things. I appeal to the Honourable the Finance Member to
look into the cases of these men in a more generous spirit and see whether
these men can really pay the income-tax which is demanded of them. In
addition to this direct tax, they are required to pay many indirect taxes.

My Honourable friend, Sir Cowasji Jehangir, has pointed out that the
loss of income under this head is u very trifling amount. It is in the
neighbourhood of 50 lakhs. What is this amount compared to a total
Budget of 124 crores. Now, Bir, bright days are dawning on the
world and there are great prospects before us. I was reading a paper from
England the other day. They say that the gloomy days are coming to
an end and a new era is about ta begin. In erder to mark this new ers,
I would appeal to the Honourable the Finance Member to give this as a
gift to these poor people who cennot afford to pay this income-tax.

Pandit Ram Krishna Jha (Darbhanga cum Saran: Ndn-Mu.hammadan):
He is appeul proof.

Dr. Ziauddin Ahmad: My friend says that any appeal to the Honour-
able the Finance Member is useless. Of course I do not remember any
singlo occasion during the last five years when he cheerfully ponsented to
forgo even one pie of his income, hut T would appeal to him on this occa-
sion to show his generosity and let these people have some bare luxuries
so that they may not be driven to the necessity of borrowing this money in
order to make both ends meet.

Mr. Muhammad Azhar Alf ('Lucknbw and Fyzebad Divisions: ‘Muhm-
%adan Rural): 8ir, we in this H?i:s,ef, lzailveJuzt:urio&ll,;ié . sk:;ths pt& .l}liin up%f};
We have luxurious fans and we #8lk, of the pay.tq;the highofficials,. . ¥V®
talk of crores and lakhs and tio‘usands, and ':% on, but we donqb.shink
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of the poor man outside. We find that when we talk of thousands, it
means that our pay to the high officials should be retained. When we
talk of lakhs, we think of custom houses and the pay of custom officers,
but the case of the poor man is absolutely different. When we spread the
gmount of salary of Rs. 1,000 to Rs. 2,000 to 365 days we find that it
comes to Rs. 2-8-0 a day in the case of Re. 1,000 income; and, it comes
to Rs. 4-0-0 when we take the 1,500 income and, when we take Rs. 2,000,
it comes to Rs. 5. That is the maximum of the daily income of an individual
and that poor man is asked to pay income-tax on this income of Rs. 2-8-0,
Rs. 4 and Rs, 5 per day.

From the figures given by Dr. Ziauddin, you will find the suffering that
& man earning Rs. 2-8-0 per day is put to. The instance of the tongawalla,
the motor driver and people of that type has been cited. You will find
that they do not earn more than Rs. 2-8-0 or Rs. 4 or Rs. 5 per day. 1t
is very easy for us who drive motor cars to pay Rs. 2-8-0 or Rs. 5 or
LHs, 10 for our petrol as we earn enough, but the earning of these poor
people with large families is only Rs. 2-8-0 or Rs. 4 or Rs. 5 per day. How
could they meet the expenses of illness, education, marriages, deaths,
house-rent, municipal taxes, and so on. Their only course is to go to the
bania or the mahajan very often. The House knows what is the condition
of indebtedness of the whole country. If the poor -cultivators and the
labourers cannot make both ends meet, how will the new Constitution
wark in this country? We have to provide for the budgetary condition not
ouly of the Government, but also of these poor people. These people
have got to pay not only towards the income-tax, but they have also to
pay indirect taxes like tﬁe taxation on salt, kerosene oil and other neces-
ities of life. So I appeal to you, not only as a Member of this House,
gu; also in the name of humanity, to consider the case of these poor
people who work from morning till evening.

Major Nawab Ahmad Nawag Khan (Nominated Non-Official): What is
the definition of 8 poor man?

Mr. Muhammad Ashar All: My definition of & rich man is, my friend
pitsing over there, and my definition of a poor man is his servant who
earng Rs. 2-8-0 4 day; and if my friend cannot distinguish between the two,
it is not my fault. It will be the fault of every intelligent man who
cannot distinguish.

The Honourable Sir @eorge Schuster: S8ir, this is a very important
amendment and I am afraid that it is rather an empty and tired House.
But as I regard thig as one of the key-points in the debates which we are
fikely to have on the Budget, I must ask the House to listen to me while
I state what I consider to be the essential features of the case to them.

My Honourable friend, .Sir Cowssji Jehangir, when he was speaking,
took up the point on which a good deal has been said in @he course of thesp
discussions as to the irresponsible nature of the Opposition. I am sure,
wy Honourable friend would at least concede to me that I have never dealt
with the Opposition. as though it had acted in an irresponsible manner.
My whole desire is to convince them on the merits:of the case as to what
is ‘the right ourse. I trust, therefore. that they will lisfen to me on this
partioular matter, if passible, with open minds. Sir, if T had had the idea
Puk iato my. head, T should: certainly have taken the occasion to sit on the
% N . Lol . :

LY i) et . A oaad L7 caidiog
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bed of my friend, Dr. Ziauddin Ahmad, at 4 o’clock in the morning and
take him through my own Expenditure Budget (Laughter), and ask him item
by item how he proposed to cut it down, and then, aguin, take him through
the revenue side and ask him item by item whether he thought he could
put my estimates up. If I had done 8o, I am perfectly certain, I should
have convinced him that, in the present case, we have not asked for too
much money. : _— _ i :

Now, Sir, there are a number of practical considerations I want to put
before the House in connection with this amendment. The first practical
point is this,—and I admit it has nothing in itself to do with the merits
of the case, but in connection with what I shall have to say on the merits
of the case I think it is of great significance,—if the low limit of income-
tax is raised to Rs. 2,000, it will mean throwing out of employment
something like one thousand Government employees. Now, that is an
important practical consideration. I quite agree, of course, that if the tax
is wrong and the tux has got to go, we must face that, but if there is
anyone who has doubts on the question. I do submit, it is a very import-
ant consideration. It means a tremendous administrative change: and,
before the House decides on this matter, I want to ask them to consider
very carefully whether they are right in making that change just at the
rresent moment. Now, the general line of argument which has been put
tefore the House is that the tax is not a justifiable burden. Well, now,
on that point I have already had occasion, in connection with other motions,
to remind the House of certain facts, and I am afraid I must be guilty of
repetition, and I go through those points again.

The low limit originally, as Honourable Members know, was Rs. 500
per annum, which was. after a number of years, raised to Rs. 1,000 per
annum, and it was only because the general level of prices rose by 200
or 800 per cent. that in 1919 it was decided to raise the low limit to
Rs. 2,000. Now, it has been said that this tax falls on the poorest of the
poor. But surely those Honourable Members opposite who sympathise
with the poor 'in India, and who often stress the point of the extremely
low standard of living which prevails in this country, when they talk like
that, they cannot have in mind the people with incomes of Rs. 1,000 to
Rs. 2,000 per annum! Bir, in the course of the debate the other day
when we were dealing with the general burden of taxation, I had occasion
to remind the House of certain estimates of the national income of this
countrv. Those were based—and I do not think any Honoursble Member
questions the fact—on an estimate of the average income in India ab
Rs. 80 per head per annum. Well, in relation to that, surely a man
getting from Rs. 1,000 to Rs. 2,000 per annum is in a comfortable position.
1 am not arguing that there are not hard cases. There may be many hard
cases, and 1 am quite certain that the friend who sat on Dr. Ziauddin
Ahmad's bed and talked about his own family budget was one of those
hard cases. But there are sufficient lawyers in this House to Ymow that
well-known saying: ‘‘hard cases make bad law’; and it would be very
unwise for this House to take its ideas as to what is the proper measure of
taxation at present and in times of great emergency, from a conaideration
of a certain number of exceptional hard cases. Now, since the low limit
of income-tax was raised in 1919 from Rs. 1,000 to Rs. 2,000, there has
been a tremendous fall in prices, and it is just those people in whose budget
the cost of food plays so large a part who have had some benefit out of



THE INDIAN FINANCE BILL. 2596

the fall in prices. Thus, if a man getting Rs. 100 a month chose to spend
Re. 60 on daily necessities 1n the past, I do not think it is an uniair
-estimate to say that he now only has to spend about Rs. 30 per month
on those same necessities; and, if that is the case, then surely there must
be some margin. I would remind the House also that on an income of
Rs. 1,000 a year, the tax is only about Re. 20 a year, or sbout Rs. 1-12-0
per month. I know that people, who are living on a very narrow margin,
find even a small sum like that difficult to find. But I do think it is an
exaggeration to speak of it as a crushing burden. Now, I particularly want
to ask the House to consider who are the people that pay this tax. We
happen to have, dating from 1917, a fairly close analysis of the classeg that
actually pay this tax, and I am told by the Income-lax Department that
the following percentages give a pretty accurate idea of where the tax falls.
No less than about 50 per cent, of those who are assessed between these
two limits are the small village money-lenders or village  banias who are
also money-lenders. Now, we have heard enough even in the course of this
discussion to make it clear that that class of person is not one which
commsands the sympathies of the House. We know that that class of
money-lender is the money-lerider who advaiices a few rupees at a rate of
interest which 'is calculated generally on the basis of an anna or more than
one anna per rupee per month. Now, those are the people who really are
acting as the greatest burden on the poorer classes of this country (Hear,
hear), and I do not believe that the House wisheg to exempt people  of
that kind from any share—any share af. all—in the direct taxation which
the tax-payers of this country have to bear. (Hear, hear.) Sir, I have
tho figures to show thdat 50 per cent. at least of the assessees between
Rs7 1,000 and Ks: 2,000 are that class of individual. Then, another 25 per
cent, are salary-earners, about ten per cent. are professional men and 15
per cent. are others—small pensioners. R - :

Now, let us consider the position. At present an agriculturist, however
small he is and however poor he is, has to pay a direct return to the
Btate in the form of land revenue. It does not matter how small his
income is. He may be making no net profit &t all, yet he has to pay
that form of direct taxation. All thet we are suggesting in this measurs
is that the man who is not engaged in cultivating the land, but who is
engaged in business should pay a direct tax of two per cent., not on his
gross receipts, but on his net profits of the year. I maintain that to
attack that as an unjustifiable burden is to ignore the whole system that
prevails in the country todsy. And I would put that particularly to my
Honourable friend, the Raja Bahadur, because I know that his sympathies
lie mainly with the agricultural classes. Doeg he think it unfair that thé
small shop-keeper, the small village money-lender should be asked to pay
& return of two per cent. on his profits in the form of direct taxation to
the State? I would put it to the House to consider this matter very
carefully, because, after all, we are at a point where great constitutional
changes are impending. If the House were to throw out this measurs
now, vgh?t_ would it mean? It would mean this,—that they had expressed
t?lq opmion that, at the present momen; when, everyone admits, we are
living in times of extreme emergency and abnormal financial stringensy,
it is unfair to ask the ordinary amal] tusinessman to pay any direct
taxation at all. Now, Bir, does the House want to commit itself to that
principle? What is proposed in this smendment is erhaps 'considered
by some s a first step in the general relaxetion of the Kurden of taxaticn.

of them may : *Well, let us get this out of the way now,
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and then the way will be clear for reducing the surcharges on income-iax
next year.”” 1f anyone thinks like that, I submit to him that be is
taking a very dangerous line, because the whole basis of the argument
depends on the wssumption that things are going to get better and not
merely that things are going to get octter—and I want to develop this
point later on—but that there will be a margin available for a substantial
reduction of taxation. Now, Sir, if things do not get better and if there
is no margin available for reduction of tuxation, what will then be the
position? The House will have commilted itself to the principle that
it is unfair to put any levy on the low incomes and then if more money
is wanted—and I submit it will have to be raised not all in indirect
taxation, for thev will have to follow the principle that we followed beforo
of distributing the burden evenlv between direct and indirect taxation—-
if more money is wanted then, this door will be closed. The only door
cpen will be a further increase in the surcharges on the higher incomes.
I want every Member of the House to renlise that. It is an argument
that mayv appeal to some. Some may like the prospect, others may not.
At least all ought to face realities. Now, Sir, T said when I was arguing
on this point that it is not merely a case whether things are going te
get better, but it is a case whether there is going to be anv margin availabla
for the reduction of taxation. In tha! connection T want to ask Honou:-
able Members to consider what are the tasks that are to be put upon
the Central Government by the constitutiona! plans which are now impend-
ing. T fee] that in this discussion and in all discussions that are going
on today, finance is being considerad in an atmosphere of unreality.
T tore out the day before vesterday a leader from a well known paper,
the Statesman, where they were looking at the position from the point
of view of Bengal. This is the sort of passage which occurs:

“It is the common assumption—exact calculation being as yet impossible—that
Bengal’s additional revenue from the jute and income-taxes will be in the neighbour-
hood of five crores. In general, not only in Bengal, for all the condemnation of the
White Paper proposals, mouths are already watering aud minds are occupied with
visions of what can he done with this new wealth.”

Sir, I maintain that that is a rnost dangerous illusion. Where is this
new wealth to come from? Here we are at present just able to balanco
cur Budget, although, as Honourable Members have pointed out end as
I myself recognised in my Budget Speech, our imports and, therefore,
our customs revenue stand on a level many crores higher than is justified
by the position of our exports of merchandise. Yet even with that
adventitious assistance we are only just able to balance our Budget. And
then we have the constitutional changes impending which mean a vast
smount of additional burdens. Let us take a few of the main itema.
Separation of Burma, which means a loss of about three crores to the
Central Budget: Surrender of half ‘he tax on jute to Bengal, a loss of
about two crores to the Central Budget: Subventions to the deficit pro-
vinces—80 lakhs to Sind and 25 lakhs to Orissn: money for Assam and
Bihar, altogether, say another two crores: Setting up & Reserve Bank,
& loss of direct receipts of the Government from currency of something
like two crores. Add all these items together. I have not. got them In
my head, but the total of these and other charges will come fo about
11 crores.. On the tap of: that, the Central :Government are supposed- tv
‘hand over more than half the inecome-tax, and -everyone in the" provinoas
is thinking how they ate going to dispose .of the:share of the- inlcome-*@";‘
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which they are going to get. B8ir, I am one of those who hope to see
the provinces in possession of greater funds; for undoubtedly the beneficial
pxpenditure for which the Provincial Governments are mainly respoasible
does need much fuller endowment than it has at present. But we have
got to face realities and, unless there is going to be an entirely miraculous
change of the economic position, there is.not the slightest chance of the
provinces getting large sums of money unless we are prepared to maintain
a very high level of taxation. Now, with that prospect before the country,
I would like to ask Honourable Members opposite to consider whether
they are wise in cutting out a portica fromn the structure that we erected
18 months ago. I regard it as a very important part of that structure.
I have ulways explained that that structure, although it looked simple,
was very carefully planned so as to dictribute the burden evenly, and
I maintain that, if the country is in a perition where it has to raise tax
revenue on the present level, then it is fair that & small proportion of
that revenue should be raised in the form of direct taxation from people
earning incomes of from Rs. 1,000 to Rs. 2,000 per annum. If you cut
that away now, you are going to cut away s very important principle.

Now, Sir, it has been argued that the amount of money involved is
only a small one and that, in fact, wc are now reckoning on getting a
net return of only 60 lakhs. That is quite true, but I think the possibilities
of this tax extend very mueh further than that. It has been very difficult
to get the machinery going properly and I think it is quite certain that
once the machine is in proper order, we shall very much expand the
revenue under this head. There must te hundreds mnd thousands of
people who are now escaping assessment and I regard it as a hopeful
source of revenue, a source of revenue that might very well be expected
to expand,

Sir, that is the general position. I do not want to weary the House
a8 I may have to repeat many of “hess arguments again. But the main
points are these: that we need the money, that this is a fair measure
of taxation which, in relation to other forms of taxation, is not unduly
heavy; that it hits a class that would otherwise escape very lightly as

apy  Present. ‘We are not in s positior now to make sacrifices. Tto

" position of the world is profcundly uncertain; our own position
is particularly uncertain. Our own position looks in a way better than
it really is. 'We have got & very long way to go before we can regard
even our present position as a sure position. And when people talk about
burdens of taxation, I maintain thas no one in India, or very few in
India,—perhaps only those who have had occasion recently to travel in
other countries,—have any idea of what the condition in the rest of the
world is today. People here talk about the burdens -of taxation; thoy
do not know in the least to what burdeng other countries have been
rubjeated.

I would just like to remind the House of one small instance to show
the sort of thing that is going on. Take Now Zealand, a country whose
finances had always been extremely sound, a country which restricted its
capital expenditure to productive purposes and has always maintained
8 good margin. To what expedients are they reduced now? They have
just carried through a conversion scheme of the greater portion of their
public débt. By doing that, they have reduced the interest 'which they
bave to pay, by someéthing between cne and 13} Eer; cent. How were
they able to dqyit. and,to whet measures did they heve,to- have recayrse?
They said, everyone who fails to convert, who maitains ihis etigine:
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securities, will be subject to a special tax of 83} per cent on the mt.etest
of those securities. That is how they got their conversion through. My
Honourable friend, Dr. Ziauddin, agked me the other day in one of the
discussions, why we had taken no further steps as regards conversion
schemes, for the reduction of interest. Sir, we have done o great deal
in this direction; but we prefer to bring about our reduction of interest
by an improvement in the credit of Government and by giving every one
who holds Government securities a fair deal and not subjecting the holders
of Government securities to special discriminating and pens] forms of
laxation. But, if we do not keep our Budget sound, if we do not raiso
what is necessary in the form of taxation to meet our expenditure, then
we shall have to have recourse to measures of that kind. That is the
position as regards public finance.

Lastly, again to repeat the point that I made at the outset, I want
to remind the House of all those serious administrative du;turbances
which will be brought about if a sudden change is made now. . I am sure,
if we are to talk in terms of hard cases, that no one would contemplute
with equanimity the idea of suddenly confronting a thousand Government
employees with the need of dismissal on the ground that the House has
rejected this particular measure. Sir, T know that Honourable Members
have thought a great deal on this and s good many of them have come
to the conclusion that this is the one point on which they must opposa
Government. But I hope that the voice of reason is still heard; I hope
that even if many came with minds made . up on this point they will
take account of the arguments which I have raised and will recognise
that if we are going to maintain a system of taxation adequate to the
needs of the country at present, then il will throw it entirely out ot
balance and make a gap which we cannot easily fill if this amendment
is passed.

Mr. President (The Honourable Mr. R. K. Shanmukham Chetty):
The question is: '

“That in Part I-A of Bchedule III to the Bill, entry. (1) be ouu,ttod"

The Assembly divided:

. AYES—41.
Abdoola Haroon, Seth Haji. Mody, Mr. H, P.
Atdul Matin Chaudhury, Mr. Muazzam S8ahib Bahadur. Mr,
Abdur Rahim, S8ir. Muhammad.
Azhar Ali, Mr. Muhammad. Mudaliar, Diwan Bahadur A. Rama-
Badi-uz-Zaman, Maulvi. swami.
Bhuput Smg, Mr Murtuza Saheb’ Babadur, Maulvi
Biswas, Mr. C. ayyid.
Chinoy, Mr. Rshm:boola M. Neogy, Mr. K. C.
Das. Mr. B. Parma Nand, Bhai.
Dutt, Mr. Amar N?&h g&ookurlx MrMT g
«Glmznuw, Mr. A nga Iyer, Mr
Gour, 8ir Hari Singh, Reddi, Mr, T. N, R.maknshnn
Ibrahim Ali Khen, Lieut, Nawab Roy, Rai Bahadur Sukhraj.
Muhammad.’ 8adiq Hasan, Shaikh,
Jadhav. Mr. B. V. Sarda, Diwan Bahadur Harbilas.
Jehangir, Sir Cowasji. Ben, Pandit Satyendra Nath.
. Jha, Pandit Ram Krishoa. Slngh Mr. Gays Prasad.
Jog, Mr. 8. G Sitaramaraju, Mr. B.
Kyaw Myint, U Suhrawardy, Sir Abdulls-al-Mdémin.
Lahiri Chaudhury, Mr. D. K. Thampan, Mr. K. P.
Lalchand Navalrai, Mr Uppi Sabeb - Bahadur; Mr.
- Maswood Ahmad, Mr. M. Ziauddin Ahmed, Dr.

Mitra, Mr, 8. C. |
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NOES—é6.
Abdul Hye, Khan Bahadar Abul !-uh, Mr. A G,
Haenat Muhammad, Mackensie, Mr. R. T. H.
Acott, Mr, A, 8. V. Metcalfe, Mr. H. A. F.
Ahmad Nawaz Khan, Major Nawab. MiNar, Mr. E. 8.
Allah Baksh Khm Tiwana, Khan Misra, Mr. B. N.
Bahadur Malik. - Mitchell, Mr. D. Q.
Amir Hussain, Khan Balndur Seiyid. Mitter, The Honourable Sir
Anklesaria, Mr. N. Brojendra,
Bajpsi, Mr, G. Mujumdar, Sardar G. N.
Rbtre, " The Hononnble Bir Joseph. Mukherjoe, Rai Bahadar 8. C.
Clow, Mr. A. G. Nihal Singh, Sardar.
Dulal, Dr. B. D. Noyce, The Honoursble Sir Frank.
M"““: Dr. F. X. O’Sullivan, Mr, D. N.
Dutt, Mr, G. 8. Rafiuddin Ahmad, XKhan Bahadur
gntt ﬁr P. G Maulvi.
ox T, Raisman, Mr. A.
Gidney, Lm:t Colonel Sir Henry. Rajah, Rao Bahadur M. C.
Grant, Mr. C. 8. R..u, , Mr. Badri Lal.
vanne, Mr C. W. Rau, P R
Haig, The Honourable Sir Harry. Ryan, 8,,. Thomas.
Hezlett, Jd. Sarma, Mr. R. 8.
Hudson, Slr Leslie. Schuster, The Honourable Sir George.
Ishwarsingji, Nawab Naharsingji. Scott, Mr. J. Ramsay.
Ismail Ali Khan, Kunwar Hajee. ngman Mr. C. K.
Tsmail Khw. Haji  Chaudhury Sher Muhammad Khan Gakhar,
Muhammad Captain.
James, Mr. F. E. _ Singh, Kumar, Gupteshwar Prasad.
Jawahar - Singh, Sardar Bahadur Singh, Mr. Pradyumna Prashad.
Sardar. ’ Smith, Mr. R.
Joshi, Mr. N, M. Tottenham, Mr. G. R F.
Lal Chand, Hony. Captain Rao Vachha, Khan Bahadar J. B
Bahadar Chsudlm Yamin Khan, Mr. Muhammad.

The motion was negatlved

Mr President (The Honourable Mr. R. K. Shanmukbam Chetty) It
is always a very difficult matter for the CLair to decide in -what order
amendments relating to the Income-tax Schedule have to be taken. The
reason for taking up the amendment that stood in'the name of Mr. S. C.
Mitra first was that it raised a definite issue in that he wanted to bring
about a change in the taxable minimum. The Chair thinks that it will
suit the convenience of the House if the next amendment, No. 92, wkich
stands in the name of Mr. Amar Nath Dut}, is taken now, because the
Honourable Member seeks to give a whole scheme in its entirety whick:
will-enable the House to judge the exact financial result of the amendment,
if it is carried. If that amendment is accepted by the House, then all
the other amendments go out of order, but if that s,mendment. is rejected,
then Mr. Jog and certain other Honourable Members who want to vary
slightly item No. (1) will be called upon to move their amendments. The
Chair thinks tkat it will nob lead to any technical difficulties.

Mr, Amar Nath Dutt (Burdwan Division: Non-Muhammadan Rural):
8ir, I beg to move:

“That for all the entries in Part I-A of Schedule III to the Bill, the following
be substitated : ’

‘(1) Whan the total income is Rs. 2000 or upwnds, but is less than Rs. 60(!)—
"Four pies in the rupee.

2 When .the total income is Rs. 5,000 or, npmrdl, but is lees than Rs. 10,000—
Bix pies in the rupee.
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(3) When the total income is Rs. 10000 or upwards, but i is lan than Rl 15(!'!)—
. Nine pies in the rupee.

(4) When the tot.a! ‘income is Rs 15,000 or upwu'ds, but is leu t.ha.n Rs. 20,000—
One anna in the rupee.

(5) When the total inceme is_Rs. 20,000. or upwards, but-is len thm Rs.: SO,W—
One anna and four pies in the rupee.

(6) When the total income is Rs. 30,000 or upwatrds, but is less. than Rs.- - 40,000—
One anna and seven pies in the rupee.

/) Whan the botal income is Rs. 40,000 or apwards, but is less th-.n Bl 1,oo,eoo--
One anna and eleven pies in the rupee.

{B) When the total income is Re. 1,00,000 or upwards—Two annss amd one pie in
the rupee’.

[At this stage Mr. President (The Honourable Mr. R. K. Shunmukham
Chetty) vacated the Chair which was occupied by Mr. Deputy President
(Mr. Abdul Matin Chaudhury)]

Sir, Honourable Members will find that there is a difference of only one
pie from what the Government want for income over one lakh of rupees.
My No. (8) is-No. (9) of the Schedule of the Honourable the Fmanoe Mem-
ber and there we find ‘‘Two annas and two ples in the rupee’’ while I have
made it ‘‘Two annas and one pie in the rupee’’, that is, only one pie’ less.
However rich we poor men may consider these people with income of one
lakh of rupees—I shall begin from the last item. To deduct more than
one-eighth of their income for income-tax, I think, is too high aod can be
hardly justified except in cases of great emergencies. Sir, it is to the rich

people that we owe

The Honourable Sir George Schuster: It might perhaps be convenient
to the House, Sir, if I were to tell them what is involved in the combined
effect of this amendment. According to our calculation, the total loss

would be 8.20 crores.

Mr, Amar Nath Dutt: Only that much! The deficit for all tlLe items
of my amendment is only 820 lakhs. Tt ir a tax on all except those whose
income is below Rs. 2,000, as my amendment does not touch tkem. I am
surprised that the Honourable fhe Finance Member, who deals with
hundreds of crores, should grudge this small amount of relief. 8ir, curtail-
ment of one item of extravagant expenditure can at once give us three
crores. Supposing if the Lee Concession is done away with, we can get 2}
crores. Why should not these be withdrawn now as those concessions
which were necessitated at a time of high prices? But at present price has
gone down considerably. T think the withdrawal of I.ee Concessions will
enable the Finance Member to give the needed relief to the people in India.

Then there is that big question of the army expenditure. Here you can
easily bring down tte expenditure by another 20 crores. The proposition
has been enunciated more than once on the floor of this House that the
military expenditure of a country should not exceed more than one-fifth
of its total revenue. That principle was accepted at the Brussels Confer-
ence where the accredited representative of the Government of India was
also present and agreed to it. But let us sea what would be 20 per cent.
or 1/5th of the revenues of India. It would not.be miore than 90 crores.

An Honourable Member: What, are the revenues of India?-



THE INDIAN MNANCE BILL. 2601

Mr, Amar Nath Dutt: That being =0, I beg to submit that it is the
bounden duty of every Administration, it is the bounden duty of those who
‘are in charge of the finances of this unfortunate country, to bring down
their expenditure to a level which would be according to the principle
accepted by the accredited representatives of their own Government. If
they want to know how to do it, I shall be able to give the Government
at least half a dozen experts on the floor of this House to advise them; but
will they accept that advice? No; they will not. They will simply say:
It is not possible: we have tried our best and the best that can be done
has been done in this case and we cannot accept further reduction of
‘expenditure. '’ T submit that that is hardly fair to the representatives of the
people in this House because if we are to assent to any taxation we must be
convinced of the reasonableness of the taxation and that the country is able
to bear that taxation. If they do not want to hear us what was the necessity
of dragging us from our homes to this far off Delhi, and then say: ‘“We
have decided all these things: what you ask for we cannot give'’, as if these
people came here like so many beggars to ask for some money from them
for their own countrymen? That is not the case. Tke present Constitu-
‘tion gave us the power to advise the Government when they commit
blunders; and this is one of the greatest blunders they commit when they
tax people beyond their capacity to bear it. I was talking of military
expenditure. I may also remind the House that at one stroke you can
reduce the expenditure, keeping intact all the paraphernalia you have got,
by at least 11 crores. No less tkan 65000 British soldiers are employed
in India. Sir, I think Indian soldiers are capable of defending India from
foreign agpression quite as well as the British soldiers. The Indian soldier
fighte for his own home and heartk and for peace and order of the land of
his birth; while the Britisk soldier is more or less  mercenary in the sense
4hat they can have no suck sentiment for the progress of India. If you re-
place 55,000 of these 65,000 British soldiers by Indians, you reduce at once
the expenditure by 11 crores; for we know that the cost of a Britisk soldier is
ahout 2,700 rupees per year while the cost of an Indian soldier is only about
700 rupees. That being so, the difference is about 2,000 rupees. If you
do away witk these 55,000 British soldiers and keep omnly 10,000 British
soldiers and replace the rest by 55,000 Indian soldiers, you can save 11
crores; out of that amount, the Finance Member will get his 320 lakhs; and
he will also be able to give something to the provinces for tleir nation-
building departments. There are several ways by which these things can
be done. If I were to enumerate one by one the various ways in which it
‘can be done without any expert knowledge, without any knowledge
{Laughter ) of the figures—I may say that we on this side of the House
appear to the other side as if we have no knowledge for governing our own
countrv—we know that this poor country can be governed for much less a
sum than is yearly voted in this House and that we can also, if we were
vested with responsibility in tke matter, find out the means how to do it;
but even without being vested with responsibility, if we are asked to advise,
we can advise them if they would only care to accept our advice and would
ot treat it with contempt. Bearing all this in mind, we have no alternative
but to put our case before this House.

My friend, when moving hig last amendment, about taxing poor people,
whose income is below 2,000 rupees, hag said all that could be said, and I
will not reiterate those arguments; but in this connection I would also
respectfully submit that apart from the sum that is taken away from these
poor men of their hard earned money, there is the inevitable harassment
consequent upon assessment. It is all very well to say from here that there
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is no herasament and thet due consideration is shown to every ome; bué
gentlemen who have any experience of the doings of subordinate officers wifl
Bear me out that even the highest in the land is not exempt from harass-
inent from the ill-paid lower subordinate officers of the Government. We
find one atmosphere prevailing in this House and in Imperial Delhi: here
we find beginning from His Excellency the Viceroy and all the Cabindt
Ministers, ‘they are all gentlemen with whom we can talk equally and they
aiso try o get information ard knowledge from us, for what it is worth and
they talk to us freely; but if we go down a little lower we do. not find the
same cordiality between the rulers and the ruled. Sir, you cannot form
any idea as to how these lower subordinates behave with highly respectable
people. They ave st tintes very shabbily treated by these underlings. I can
quote many ingtances, and it will take many days and weeks to narrate them.
There is alao anefher ‘danger, Sir. We cannot say anything against these-
people outside the sacred precincte of this Assembly Chamber. If we
say anytkLing against these lower paid officers, then down come the Govern-
ment with the machinery at their disposal and send the man who makes.
such statements, however true they may be, to jail. I make all these state-
mente merely to bring to the notice of the Government how things happen
in the country, because the Treasury Benches do not know the actual state

of things.

The officers sometimes pitch their camps in far off villages, specially in:
‘settlement cases, somewhere in a shady grove where no food or water could
be had. I know of many settlement cases which were dismissed, because
many people could not reach such camps in time. Cases are postponed
from week to week. If an unfortunate man happens to go to the nearest
confectioner’s shop, when the settlemeut case is called, to get some food
to satisfy his hunger, the case is disposed of in his absence. This practice
of hearing cases in camp is also resorted to in some cases by Income-tax
Officers, which entails a good deal of hardship, as in settlement cases, and
sasessee’s convenience should not be overlooked when cases are decided in-
camp like the sottlement officers, for these settlement officers think them-
selves above all laws, and trifle with the rights of poor ryots and there is
no remedy against their tyranny. But while it may be said that settlement
operations Lave of necessity 40 be carried on in camps, I do not see any
necessity of income-tax assessment being made in camps, which menans great
inconvenience to the assessee. I urge that people, with less tham Rs. 2,000
‘income, should be exempted from .income-tax as suggested in my amend-
ment. I submit that if we are asked to advise the Government, I could

give them sound advice . .

An Honourable Member: Nobody has asked for your advice.

‘Mr. Amar Nath Dutt: In that case, we can only voice for the grievances
of the poor people and gay that we cannot givé our assent to the income-tax
proposals made by Government. Sir, to ask us to assent to such exorbitant
rates of income-tax is really very hard. There. is also the sword of Damocles
hanging over our heads,—I mean those surtharges, and with the surcharge
the income-tax is }th more than shown in the schedule. If you want to
have surcharges also, it will work a great hardship. Therefore, I trust, the

House will accept my amendment.
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Mr. Deputy. President (Mr. Abdu] Matin Chaudkbury): Motion moved:

“That for all the entries in Part I-A of ; .
o substibutad | ries in of Schedule III to the Bill, the following

‘(1) When the total income is Rs. 2,000 or upwards, but is less than Rs. 5,000—
Four pies in the rupee. ' ‘

(2) When the total income is Rs. 5,000 or upwards, but is lees than Rs. 10,000—
Six pies in the rupee.

(3) When the total income is Rs. 10,000 or upwards, but is less than Rs. 15,000—
Nine pies in the rupee. i

{4) When the total income is Rs. 15,000 or upwards, butl is less than Rs, 20,000—
One anna in the rupee.

(5) When the total income is Rs. 20,000 or upwards, but is less than Rs. 30,000—
One anna and four pies in the rupee.

(6) When the total income is Rs. 30,000 or upwards, but is less than Rs. 40,000—
One anna and seven pies in the rupee.

(7) When the total income is Rs. 40,000 or upwards, but is less than Rs. 1,00,000—
One anna and eleven pies in the rupee.

(8) When the total income is Rs. 1,00,000 or upwards—Two annas and one pie in
the rupee’.’’

The Honourable 8ir George Schuster: Sir, I know my Honourable
friend, who moved this amendment, pretty well now, and his attitude is &
matter of constant surprise to me. I realise that he is & man of very
wide sympathies, but it is & great surprise to me to learn that his sympathies
extend even to people with incomes of one lakh and upwards. I hardly
think that my Honoursble friend or the House will expect much of an
argument from me on this amendment after the general exposition of the
financial position which I gave in connection with the last amendment.
I think the mere fact that this amendment would involve a loss of about
820 lakhs is sufficient answer, and, therefore, Sir, I must oppose this

amendment.

Mr. Deputy President (Mr. Abdul Matin Chaudhury): The question
is:

*“That for all the entries in Part I-A of Schedule III to the Bill, the following
be substituted :

‘(1) When the total income is Rs. 2,000 or upwards, but is less than Rs. 5,000—
Four pies in the rupee.

(2) When the total income is Rs. 5,000 or upwards, but is less than Rs. 10,000—
Six pies in the rupee.

(3) When the total income is Rs. 10,000 or upwards, but is less than Rs. 15,000—
Nine pies in the rupee.

(4) When the total income is Rs. 15,000 or upwards, but is less than Rs. 20,000—
One anna in the rupee.

{(5) When the total income is Rs. 20,000 or upwards, but is less than Rs. 30,000—
One anna and four pies in the rupee.

{6) When the total income is Rs. 30,000 or upwards, but is less than Rs. 40,000—
One anna and seven pies in the rupee.

{7) When the total income is Rs. 40,000 or upwards, but is less than Rs. 1,00,000—
One anna and eleven pies in the rapee. )

(8) When the w't.x.a.l income is Rs. 1,00,000 or upwards—Two annas and one pie in

rupee

The motion was negatived.
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- 'M»; B, @. Jog {(Berar Representative): Sir, I beg o move:: = °
<% *That in Parf I-A of Schedule III to. the Bill, for entry (1) the fallowing be
substituted : :
‘(1) Whea the total income is Rs. 1,500 or upwards, but is less than Rs. 2,000—
Four pies in the rupee’.”

Up till now we thought that the new imposition of additional taxation
would only be temporary and that we would go back very soon to the old
days when the assessees were enjoying relief up to Rs. 2,000. The
Honourable the Finance Member made a fighting speech in his reply. He
gave us a long homily about sound finance and he hinted that in the
near future there was no chance of relief for these poor men and that
the additional taxation would form part of a permanent programme. He
said that people getting incomes between Rs, 1,000 and Rs. 2,000 should
contribute to the general finances and that it was not good policy that this
olass of people should be exempted from this direct taxation. He gave
us the instance of New Zealand and other countries where the finances.
are not sound. He said that a conversion scheme was carried through
there. But has my Honourable friend taken into account the position
of the Government servants in other countries? Are Government servants
in those countries getting the same fat pay as they are getting in India?
If he quotes the instances of other countries in one respect, is he not
bound to follow them in other respects alsp? + In his programme the
Finance Member has made one mistake and he has unnecessarily landed:
himself in trouble by showing his solicitude for the services. If the
emergency did exist, there was absolutely no reason for making a slight
change in some portion of the programme by a restoration of the cut to
the extent of five per cent. By showing his attitude of partiality towards
a particular class, he has alienated the sympathies of other peopls, I
must make it clear that I have no grudge whatsoever towards the
services, towards the people getting small pay, but when the Finance
Member thought it fit to give some relief to the services, was he not
bound also to attend to the conveniences of the other middle class people,
people getting incomes between Rs. 1,000 and Rs. 2,000?

£At this stage Mr. Fresident (The Hounourable Mr. R. K. Shanmukham
Chetty) resumed the Chair.] )

If he wanted to maintain the necessity of sound finance, and if the
emergency hag not ceased, I think he should have meted out equal treat-
ment to all, and if he had maintained the whole programme intact. this
side of the House would not have taken objection, ~But having shown
partiality towards one particular class, when he says that the emergency
still exists, there is absolutely no reason why he should have had recourse
to the restoration of the cut by five per cent. Having done that, the
Finance Member has shown. some sympathy towards the service
class, and T insist upon him .that, et the same time, similar
sympathy on grounds of equity, or call it compromise or accommodation,
should be shown to the other classes. I know the effect of lowering down
of the income-tax limit so far as my province is concerned, and T think
it is the same in the case of the other provinces also—the lowering down
of the limit has hit the middle olass people, small traders and other
people very hard. You have reduced the taxable limit to Rs. 1,000, but
in actual experience people getting incomes of even Rs. 600 or Rs. 700
have been brought under the operation of the Act and they have also been

”
hery
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taxed. As has been pointed out by some of my Honoursble frienids, these
people do not keep any accounts, and if the income-tax officer ssys: ‘‘My
information is that your income is Rs. 1,000 and you are liable to income:
tax’’, the poor man cannot but pay the tex. If he goes in for review or
revision, he has got to spend another Rs. 15 or Rs. 20 for legal help and
for moving the Income-tax Department, with the result that probably in
no case is relief given. So, ultimately the poor man has got to submit
to the summary decision of the Income-tax Officer. The Income-tax
Officer in his enthusiasm does not always take a view lenient to the
assessee, because he is interested in seeing that income-tax collections
are satisfactory to Government.

It is no doubt true that the Finance Member has presented a very
slarming picture before the House; he said that if this tax was reduced
or if the limit was reduced. it might be difficult to give subvention to
this province and to that, which were in a deficit. But if he thinks that
it is necessary to have some djrect taxation, some sacrifice from this
class of people, is it not necessary that the higher service people should
also come forward with a spirit of sacrifice in this national calamity? But
they want to enjoy all the rights and privileges, and, at the same time,
they want all these small people on whom there is already such a heavy
burden—they have to educate their children, educational charges have been
increased, the postal charges have been increased, railway charges have
been increased, and another thing is that there is a lot of unemployment,
many people have been retrenched from the services, and that is also &
burden on people getting these small jncomes—in spite of that, the
Finance Member wants that these small traders, these small classes of people
should sacrifice and contribute towards the country’s finances, but, at the
same time he does not say that the people who are getting more pay and are
enjoving all the luxuries and amenities of life should come forward and show
a spirit of sacrifice. I submit that if he expects any sympathy from us,
it is his duty to set an example by showing a spirit of sacrifice. Instead
of doing that. he has hit the other people hard,

My Honourable friend has asked us to think of the realities, I for
one can say that I am in touch with realities much more than the Finance
Member himself. I know the position of the middle class families. I
know the condition of the middle class people, what sort of difficult times
they are going through and how difficult they find it to pay this income-
tax and how they are driven to borrow money and how many families
have been ruined. Nothing has made the Government more unpopular
in these days than this lowering of the taxable minimum. However,
looking to the practical side of the question, we also see the difficulty
in which the Finance Member finds himself and I think he would do
well to show a spirit of compromise, adjustment and accommodation and,
it is in that light, T have placed this constructive suggestion before this
House. While we realise the difficulty of the Government, Government
should also realise the difficulty in which these poor tax-payers find them-
selves. While you give relief to your services in the matter of the cut
in pay, vou must also raise the minimum and I have suggested that
incomes below Rs. 1,500 should be exempted. I have not worked out
exactly as to what would be the deficit under the arrangement I have
suggested, but I submit, in all equity, fairness and justice to the interests
of these poor people, vou should agree to this compromise which I have
suggested. T must congratulate mv Honourable friend, Sir Cowasji
Jehangir, who, although he is a capitalist, has the interests of the poor at
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heart. He made a strong appeal on behalf of these men, and although
the House turned down the previous amendment, I hope they will
acoept the compromise which I have suggested. Although Qovernment
were not able to give full relief, I hope they will at least give partial
relief as suggested by my amendment. It is also a matter of great
satistaction to me that my friend, Mr. James, is imbued with a desire
to help the cause of these poor men and I am glad to find that he has also
given notice of a similar amendment. I hope his Group will follow into
the same lobby with me.

As regards the condition of the finances, it is only yesterday that I
read in tie paper about the action proposed to be taken in the United
States. I think the Finance Member knows about it. He bhas made
provision in his Budget for the payment of war debts. As a shrewd
financier and a shrewd man, he thought it right to make this provision
for war debts, but this is what I find in the papers. I will read the
whole thing for the information of the House: T

‘‘Notwithstanding that President Roosevelt proposes to ask Congress to appoint
8 War Debt Committee to advise him how to deal with foreign debts, it is stated
.t‘hat t?g President of the United States is seeking power to defer payment due on
une 15.”

If this comes to pass, then India also requires some relief and this
question of war debts will be solved very considerably and will give a
good deal of margin in the financial programme. With these words, I
again appeal to the Government to accept my amendment. If they do
not, they must be prepared to face the consequences and, if they lose
this opportunity, they will unnecessarily alienate the sympathies of this
side of the House and if they do not yield in this case, it will show an
attitude of adamantness on their part. With these words, I move my
amendment. '

Mr. Pregident (The Honourable Mr. R. K. Shanmukham Chetty):
Motion moved :

“That in Part I-A of Schedule III to the Bill, for entry (1) the following be
substituted :

‘(1) When the total income is Rs. 1,500 or upwards, but is less than Ra 2,000—
Four pies in the rupee’.”

The Assembly then adjourned till Eleven of the Clock on Monday, the
27th March, 1988.
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